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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings, 
having been authorised by the Committee to submit the 
Report on their behalf, present this Fifth Report on the 
Oil and Natural Gas Commission, Debra Dun. 

2. This Report is based on the exa.mimtion of the work-
ing of the Oil and Natural Gas Commission upto the year 
ending 31st March, 1964. The Committee took the evidence 
of the representatives of the Oil and Natural Gas Com-
mission on the 10th, 11th, 12th and 14th December, 1964 
and of the Ministry of Petroleum and Chemicals on the 
22nd and 23rd December, 1964. 

3. The Report was adopted by the Committee on the 
23rd March, 1965. 

4. The Committee wish to express their thanks to the 
Officers of the Ministry of Petroleum and Chemicals and 
the Oil and Natural Gas Commission for placing before 
them the material and information that they wanted in 
connection with their examination. They also wish to 
express their thanks to the non-oftlcial organisations/indi-
viduals who, on request from the Committee, furnished 
their views on the working of the Commission. 

5. The Committee also place on record their apprecia-
tion of the assistance rendered to them in connection with 
the examination of audit paras per1lBining to the Oil and 
Natural Gas CommisSion, by Comptroller and Auditor 
General of India. 

NEW Dl:LHIj 

April 6, 1965 

PANAMPILLI GOVINDA MENON, 
Chairm4ft, 

Committee on Public Undertakings. 

Chaitra 16, 1887 (Saka). 

(v) 



I 

INTRODUCTO;RY 

A. General 

1. We are living in an oil age. Oil, more than ~y o~ber Ir'iirtaDce 
material factor, has influenced world politics and the con- 0 0 • 

>duct of international relations in the past half a century. 

Defence in the modern world is inconceivable without 
-oil. A whole country may go under if ell its oil supplies 
are cut off for a day. Consumption of petroleum products 
is an index of the extent of industrialisation of a country's 
·economy. 

2. The petroleum industry in India is a nascent one. ReserYel IDd 
During 1963 out of a total world production of 1,304' 55 ~;~ODfa 
million tonnes of crude oil, India's contribution was a thellwor~d u we aim 
meagre of l' 30 million tODnes amounting to O' 08 per cent. India. 
In the same year while the total proved reserves of oil in 
the world were 44,965 million tonnes India's reserves stood 
at 95' 78 million tonnes i.e. 0.2 per cent. Out of the total 
world refining capacity of 1,298' 41 million tonnes in 1962 
the share of India was about 7' 76 million tonnes only, i.e. 
().6 per cent. 

3. As against the reserves and refining capacity, the Demand and 
Production consumption of petroleum products in the country WU of Petroleum 

"9.7 million tonnes in 1963. It was 2 million tonnes in 1947 Products in 
and is estimated at about 15 million tonnes by 1966 and the country. 
24 million tonnes by 1971. The indigenous production of 
crude oil is estimated at 11 to 12 million tonnes by 1971 
-as against the estimated demand of 28 million tonnes by 
that time. Thus there will be a large gap between the 
indigenous production and demand of crude oil. 

B. Constitution of the Conunission 

4. In 1945, the Government of India realised that effort Historical 
was necessary to explore the possibility of finding oil and Background. 
natural gas in the different sedimentary regions in the 
-country. Accordingly they appointed a Petroleum Geolo-
gist in the Geological Survey of India. In 1955, a Petro-
leum Division was created for explomtory work. This 
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Division later on grew into a Directorate of Oil and Natu-
ral Gas under the then Ministry of Natural Resources and 
Scientific Research. On August 15, 1956, the Directorate 
was raised to the status of a Commission but continued to 
work as a subordinate department. In 1959, the Oil and 
Natural Gas Commission Act was passed and the Commis-
sion became an independent statutory body on the 15th 
October, 1959. 

C. Functions 

Statutory 5. The detailed functions of the Commission have been =x:.jOf enumera~ed in Section 14 of the Oil and Natural Gas 
lion. s- Commission Act, 1959 and are given in Appendix I. It 

will be seen that the functions of the Commission are 
generally to plan, promote, organise and implement pro-
grammes for the development of petroleum products pro-
duced by it and to perform such functions as the Central 
Government may, from time to time assign to it. 



II 

EXPLORATION AND PROSPECTING 

A. Survey 

6. Since its inception the Commission has carried out Geolopcal 
. I d h' al thro gh t I eli . and Geopb,-geologlca an geop YSIC surveys u ou n a VlZ., .ieal 

J8.mmU and Keshmir, Punjab, Uttar Pradesh foot-hills. Surveys: 
'Bihar, Assam, West Bengal, GUjarat, Saurashtra, Kutch, 
Rajasthan, Madhya Pradesh, Coastal regions of Kemla 
and the Andaman and Nicobar Islands. This work has 
resulted in various structures being delineated and drilled. 
Some of these have proved to be oil and/or gas bearing 
such as Cambay, Ankleshwar, Olpad, Navagaon, Kalol. 
Sanand and Wavel in the Cambay basin of Gujarat State. 
The other structures at Oholka, Kosamba, Mehsana, 
Dadhal and Kim are either under test drilling or proposed 
to be drilled. Oil and gas has been noticed in shallow and 
structural wells at or near Baroda also. Interesting struc-
tures have also been located in Sibsogar, Lakwa and Teok 
in Assam where work is in progress. Out of these struc-
tures, Sibsagar and Lakwa have been found to be oil 
bearing. 

7. The Committee have been informed that the total Area for 
area of sedimentary rocks, either exposed on the surface ru~~r.ca) 
or covered under the mentle of alluvium, measures rough-
ly one million kilo metres. Out of thilll one-fourth is am-
enable to study by surface geological mapping. Starting 
in 1956, the COmmiSSion has covered approximately half 
of this out-crop area under geological studies. It is esti-
mated that the remaining area am be covered within a 
period of about 7 years. • 8. In addition the Commission has carried· out GeophY: Area for 
sical Surveys which include gravity and magnetic surveys ~:ri;.~ 
and SeiSmic Surveys. The Indo-Gangetic plain along with 
the foothills belt of Himalayas, forms a major part of the 
total sedimentary area of India. Out of one million Sq. 
Km. covered by sedimentary rocks, Geophysical surveys 

3 
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have been carried out in about one fourth of the area. Out 
of the reat ,of the area, it is considered that one fourth of 
the sedimentary rocks are not sufficiently thick to neces-
siate such surveys. The Commission propose to cover the 
rest of the area in the next ten years i.e. by the end of 
the Fifth Year Plan). 

DiaicIl~ 9. As¥.ed why beyo~ the rough estimates no systema-
~JadY tic plans for surveying the areas had been prepared the 
~~~. representative of the Commission stated that the Com-
calIUJei:,'- mission had to encounter certain difficulties like (i) inade-

Slow pro-C:. 

quacy ofexperieaced technical personnel, (ii) limited 
awi1ability of foreign exchange, (iii) shortage of light 
transport vehicles, (iv) aules and ProceQ.ure not suited to 
the organiation; and (v) unattractive pay structures, 
which stood in the way of speedy exploration of oil. 

10. Considering the urgent need to esta'blish indigenous 
sources of oil, the Committee feel that the progress of 
surveys made by the Commission is slow. They consideT 
that the dijJi.culties enumerated by the Commission could 
well have been fOTeseen and are certainly not insurmount-
able. It is regrettable that no detailed long-term and short-
term plans with the targets to be achieved in each field 
have been set out. The Committee hope that this import-
ant aspect would receive urgent attention by the Com-
mission. 

Rapid ... eaa- 11. The Committee understand that certain technique.e 
ment of oil f'd t f '1 b . h' h b bearing or rapl assessmen 0 01 eanng onzons ave een 
horizolll. developed in foreign countries but the Commission has 

been hampered in adopting them for lack of foreign 
exchange. 

12. It wilflte regrettable if these latest techniques and 
tools are not availed of for lack of f01'eign exchange. The 
Committee, therefore, urge that Government should give 
'serious consideration to this aspect and allocate foreign 
-exchange to the Commission for this purpose. There is also 
no reason why the assistance of U.S.S.R. and Rumania, 
which are rupee areaco1tntries may not be fully utilised 
jor the purpose. 
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B. Detailed Mappiq 

13. The Commission employs a number of Geological =-... 
Field Parties for detailed mapping, semi detailed mapping mea •• 
and traversing. The number of Geological Field P~tles 
and their targets for detailed mapping and achievements 
during the years 1961-62 to 1963-64 are as given below:-

1961-62 

1962-63 

1963-64 

Year 
No. of 
Field 
Parties 

18 

16 

16 

Targets 
(Kms) 

1,152 

Achieve-
Q1CDU 
(Kms) 

162 

14. It will be observed that in the first two years the Short fill iD 
achievements of the Parties fell short of their targets. :.:. 
The work done '(as 35 per cent and 14 per cent respective-
ly of the targets fixed for the purpose. Explaining the 
position the Commission he.s stated that when some Partiel 
proceeded to the fields they found that for some areas the 
detailed mapping was not necessary. 

15. It seems to the Committee that allocation of w&rk 
to the Parties proceeded on area basis rather than on 
norms of detailed mapping to be done 'by them. This 
obviously has resu.lted in the Parties not being fully engag-
ed in the areas allocated to them. Such a situation could 
have been avoided, had norms of work fOT detailed map-
ping been fixed fOT each Party. Further it will be noticed 
that targets have been scaled down from 2769 Km. in 
1961-62 to 232 Km. in 1963-64, while there was not much 
difference in the number of Parties employed. 

The Committee understand that the Commission has 
recently fixed the targets and has directed that any change 
therein should be reported to it fOT approval. The Com-
mittee are not happy that this essential decision was not 
taken by the Commission much earlier. 
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16. The Committee consider that for planned develop-
ment it is eBsential that targets of achievements are jized' 
in advance. They recommend that the targets for Fip.ld 
Parties should be fixed realistically and on Scientific data 
with. reference to the ftOT1'I1B of wcwk fi:red so that asse,,· 
ment of perfcwmance may become easy. 

C. Standard Unit Costs 

17. Fixing of standard costs of various operations and 
judging the actuals against them is one of the basic tools 
of management control. It is noted that no standard unit 
costs of surveying and drilling have been fixed so far by 
the Commission. Neither has any comparison of these 
costs been made with those in other countries and on 
India Limited as the data regarding their costs figures is 
not available. It was stated that the s1mldard unit costs 
of theSe operations are now being worked out by the 
Commission. 

18. The Committee fail to understand as to how in the 
absence of standard costs, the efficiency or otherwise of 
its operations in the matter -of surveying and drilling has 
been ;udged by the Commission. The Committee recom-
mend that em. attempt should be made to fix and finalise· 
these costs expeditiomly in the light of e~erience gained-. 
by the Commission. Efforts should also be made to collect 
the costs obtaining in other countries and Oil India Lim"",· 
ed, for ;u.dging comparative ef/il:iency. 
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DRILLING AND PRODUCTION 

A. Production 

19. The Commission spudded its first deep well at 
~awalamukhi (PunJab) on the 1st April, 1957 and since 
then, drilling operations have been extended to GU]arat, 
Assam, U.P., Bihar and other places. Upto 30th April, 
1964, the Commission had drilled in all 227 wells with a 
total meterage of 4,13,450. 

20. So far only one oil field viz., Ankleshwar is in com- g::~rt of 
mercial production and is currently producing oil at the Pie1c1a. 
rate of 0.82 million tonnes per year. The reserves of oil 
in the Ankleshwar region are estimated at about 46 mil-
lion tonnes. The Commission expect to raise the output 
of this field to. 1. 75 million tonnes per year in early 1965 
and to 2.65 million tonnes per year by the end of Third 
Plan. In addition about 1 million cubic metres of associat-
ed gas per qay will also be produced from this field by 
the end of Third Plan. 

21. The wells in the Cambay area have proved to be 
only gas bearing. They are capable of producing 5 lakh 
-cubic metres of gas per day for the Dhuvaran Power Station. 

In addition, the Commission has also discovered poten-
tial commercial oil·· fields at Kalol, Navagaon (Gujarat), 
Rudrasagar and Lakwa region in Assam. Minor indica-
tions of hydrocarbons atSanand and Kosamba in Cambay 
basin have also been found. 

B. Targets 

22. The oil exploration programme of the Commission 
in Second Five Year Plan, envisaged an outlay of Rs. 30 
-crores. Against this, the actual expenditure was Rs. 23' 86 
crores only. This programme included deep drilling to 
the extent of 1. 33 lakh metres. Against this, 67. 4 thou-
sand metres of deep drilling was actually done by the 
'Commission, i.e., 51 per cent of the target. 

7 
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D*aItin 23. It was stated that the targets could not be fulfilled' 
eta ....... ied 
,.,~ due to:-' ...... 

(i) delays in the deliveries of instruments and' 
equipment.s and spares ordered from abroad; 

(ii) inadequate facilities for repairs and maintenance' 
of instruments, machinery and eqUipment; 

(iii) difficulties in transportation of the heavy drill-
ing machinery dUe to non-awilability of 8uit-
al;>le lifting and transporting equipment; and 

(iv) shortage of trained and experienced personnel. 

Third PI_II. 24. The programme for the Third Plan initially envisag-
ed an expenditure of Rs. 115 crores which was increased 
to Rs. 202' 5 crores in October, 1961 of which the foreign 
exchange component was Rs. 71.6 crores· The number' 
of wells to be drilled was also revised from 222 to 611. 

The revised Plan was designed to achieve a rate of 
production of crude oil from 3 to 3.5 million tonnes per 
year. 

C. Drilling of Wells 

Mid-term 25. As a result of the Mid-term ~ppraisal of the Third' 
~I of Plan undertaken in August, 1963, the original target of 

J All. 611 wells was reduced to 512. -It is now understood that 
the Commission has further scaled down its target for' 
drilling of wells to 480 during the Third Plen. This 
reduction is stated to be due to certain difllculties like (i} 
transportation of heavy drilling eqUipment, (il) prolonged 
testing in certain areas, (iii) unaVOidable shut downs/hold 
ups and (iv) delays in land acquisition for new well sites. 

It was stated that it took about six months for 18 com-
plete rig to be moved from Calcutta to Assam. 

26. It was further stated that difficulties encountered 
by the CommiSSion could not be anticipated at the time of 
laying the targets. This shortfall in the completion of 
wells was, however, not expected to affect the production 
progmmme of the Commission during the Third Plan but 
it might affect the target laid down for the production of 
oil in the Fourth Plan. 
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27. The Committee are unhappy at the reduction of 
targets few drilling of welts from 611 to 480. As admitte~ 
by the repTerentative of the Commission, the scaling' down' 
would affect the future production programme of the Com-
mission. The Committee consider that urgent attention 
should be given to remOVe the diffIculties encountered by 
the Commission.. It is wasteful to allow rigs to remain 
idle for long periods for want of transportation equip-
ment. The Committee have no doubt that with better 
utilisation of men and rigs and proper planning the targets 
lOT" the Third Plan can stitt be revised upwards. They, 
therefore, suggest that the matter may be reviewed, 

D.Rip 

28. The Commission currently has 43 rigs, of which 37 
are in operation at present. Two rigs are under tmnspor-
tation and four rigs are being kept as standbyes. 

29. The Committee enquired of the Commission the (i) Utili .. 
time taken for putting into operation the rigs after their tion of Ri ..... 
receipt in the country. They were informed that the rigs 
were not receiv.ed in complete consignments but in parts 
o~er a period of time. The Commission has supplied in-
formation regarding the dates of. shipment of the rigs and 
the dates of their putting into operation. The following 
table shows the time taken for putting into operation of 
some of the rigs from ti~ of shipment: 

Date of Shipment of Rigs 

20-7-1960 . 
7-1961 

13-10-1961 (2 ~) 

Date of Operation 

(Spudding of 1st 
Wel1) 

5-2 - 1963 
27-7-1961 
8-5-1962 

17-10-1962 

14-4-1964 
17-7-1964 
29-8-1964 
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Date of Shipment of Rigs 

'9-J-J962 (3 Rigs) 

3crll-1962 (2 Rigs) 

29-11-1962 (3 Rigs) 

Date af Operation 

Spudding of 1St 
Well 

J5-2 - 1963 
17-3-1963 

7-5-1963 

9-8-1964-
14-8-1964 

2crlI-1963 
5-lcrl964 
8-3- 1964 

30. It would appear from the table that in a number of 
cases it has taken over two years for the rigs to be put 
into opemtion from the time of their shipments. This 
delay has been attributed by the Commission partly due 
to the rigs being shipped in more than one consignment 
and partly to the difficulty in transporting the rigs to well 
site. 

31. Whatever the reCJ.Ions, the fact emerges that theTe 
have Ibeen inordinate delays in the utilisation. of rigs. This 
indicates that the Commission had not proceeded on any 
planned progTamme with the result that theTe was no feeling 
of uTgency for utilising aU the Tigs within a scheduled 
progTamme. The Committee feel that the appointment of 
a Liaison OtJicer in U.S.S.R. could have avoided the des-
patch of incomplete rigs . 

. (!i) Idle . 32. The Committee are informed that the idle time of 
tUDe of Rill. a rig is the period when some drilling opemtion could be 

carried out but for reasons of men/material and adminiS-
trative reasons, it could not be done. It is noticed that a 
number of rigs have remained idle for varying periods 
during the last three years. The average idle time has 
ranged upto 41 days in a year. It was stated that the rigs 
were idle for want of instructions from Headquarters, for 
lack of men/material and on account of bad weather. 
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33. While inclem.ent weather may be a good reason for 
the rigs to remain idle for sometime, there can be no excuse 
'''' keeping them idle on account of shortage of men, 
material and lack of instructions from Headqua,·ters. 
Maximum utilisation of rigs could only be achie1,ed by 
advance planning. As idle time of rigs puts up the cost 
<If welts, the Committee consider it of utmost importance 
that energetic and effective m.easures should be taken by 
the Commission to have a planned programme for maxi-
mum utiliSation of rigs. 

34. In addition to the idle time of rigs mentioned in ~~i~JJ:for 
previous paras, it is necessary that a strict time schedule Drillinf 
for various drilling operations should be prescribed as any OperaUODl. 
hold-up in any of the operations like drilling, testing and 
rigging down, transportation end rigging up, will increase 
the cost of a well. The statement below gives the pres-
cribed time and the actual time taken during the year 
1963-64 for the operations in the Ankleshwar, Ahmedabad 
and Sibasagar region:-

(In days) 

Rig build- Drilling Testing 

S. 
ing, trans-

Area & Rig port and Spe- Ave- Spe- Ave-
No. Rig-Down cified rage cified rage 

time time time time 
Specified Average taken taken 
time time taken 

I. Ankleshwar 
I. B.U-7S 20 24 32 30 13 IS 
2. Nat-4S 9 II 20 16 6 5 
3.2 DH 27 51 38 41 30 15 
4· 5 D 5 49 52 63 39 25 

2. Cambay 
I. 4 LD 27 31 96 90 40 33 
2. BU 75 20 19 37 3S 19 46 

3· Kalal 
1·4LD 29 53 40 60 18 29 
2. SD 24 38 30 45 21 26 
3· BU 7S 18 43 30 37 12 22 

2603 (Aii) LS-2. 



S. 
No. 

Area & Rig 

4. Wtn'el 
4 LD 

s. Sanand 
BU 7S 

6. Bareja 
I. BU 7S 
2.4 LD 

7. Sibsagar 
I.3D 
2. sD . 

12 

Rig build- Drilling Testing 
ing, trans-
port and Spe- Ave- Spe- Ave-
Rig Down cified rage cified rage 

time time time time 
Specified Average taken taken 

time time taken 

34 S9 6S 59 

IS SI 18 26 

27 71 44 S6 

69 118 76 138 
85 122 62 92 

68 

22 

22 

48 
49 

III 

62: 
33 

35. It will be seen that there is wide variation in the 
time prescribed and the actual time taken per well for 
different operations. The variation is more marked at 
places like Kalol, Wavel, Sanand, Bareja and Sibsagarr 
In some cases the actual time taken is 60 per cent more-
than the prescribed time. 

36. It has been explained that unforeseen difficulties can 
arise in transporting a rig and testing of a well. The wet 
weather and lack of roads make the transportation of rigs; 
difficult. 

37. The Committee consider that it was bad planning not 
to have taken into account these factors in fixing the nOM7l$ 
oj operations. They expect that norms once fixed are ad-
hered to. 

E. Approach Roads 

38. The Committee understand that a number of link/ 
approach roads had been constructed at drill sites at Ankle-
sbwar. These roads were constructed either by the P.W.D. 
or by the Commission through contractors. There were 
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cases where approach roads were constructed after the dril-
ling of wells had actually been completed. It is stated that 
it is not always possible to construct these roads before 
drilling starts as time available after release of points for 
drilling would be short and inadequate for inviting tenders, 
fixing agency and executing the work. 

39. During their visit to Ankleshwar Project in October, 
1964, the Committee noted that the construction of roads 
is not always based on actual needs and there is a tendency 
to have roads constructed even where work could be carrie~ 
out without such roads. 

40. The Committee are unable to appreciate why the ap-
proach roads were constructed in some cases after the dril-
ling was over. They feel that there has been lack of plan-
ning in their construction. The Committee recommend that 
the whole question of construction of approach roads needs 
investigation to avoid similar situations in. future. 

F. Mud Chemicals 

41. The Committee understand that a considerable quan-
tity of chemical mud is left at each drill site after the com-
pJetion of the work and that considerable saving of cost can 
be effected if it is collected and used at other wells. The 
Committee enquired if this was being done. They have 
been informed that arrangements are now being made to do 
this. 1n this connection the Committee understand that in 
foreign countries, chemical mud left at one well is being 
reused at another. 

42. This would indicate failure to appreciate the econo-
mies of left out mud chemicals, which cost a good deal. 
The Committee truwt that greater awareness of such matters 
which ultimately affect the economy of the Commission, 
will be displayed by the management in future. 

G. Supply of Crude to Bombay Refineries 

43. Production of crude oil from the Ankleshwar oil field 
started on the 15th August, 1961 at the rate of 100 tonne8 
per day, which has been progressively stepped up to 2,250 
tonnes per day in January, 1964 or O' 82 million tonnes per 
year. The entire quantity is at present being supplied to 
Burmah Shell and ESSO Refineries at Bombay. The Com-
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mission has earned a revenue of Rs, 9' 4crores upto March, 
1964 on this supply, It has been stated by the Ministry that 
the Commission is trying to continue some supplies to the 
Bombay refineries until the Koyali refinery reaches a 
throughput of 3 million tonnes per year in the second half 
of 1966 when the supply of crude to Bombay refineries will 
be discontinued as no spare crude will be available, It was 
not feasible to supply crude to the refineries in Bombay as 
according to the technical advice, the recovery of the oil 
from the field has to be maintained at a certain rate so as 
not to affect the recovery rate at a later date, 

44, The Committee appreciate the difficulties in suppLy-
ing crude to the two refineries at Bombay tram Ankleshwar 
after the Koyali refinery goes on stream, To meet this 
shortage these refineries will have to imp01't crude from 
abroad involving an annual expenditure of about Rs. 6' 64 
crores in foreign exchange. This situation underlines the 
neces.'fity for exploiting the Oil resources in the Western re-
gion. so as to attempt to m.aintain the present supplies to 
these refineries, The Committee urge that every effort 
should ,be made by the Commission to exploit as quickly as 
possible new oilfields in the area. 

H. Demand and consumption of petroleum products in the 
eouatry -

45. A statement showing the quantity and value of oil 
(refined and crude) imported into the country during the 
last five years is given below:-

Year 

1959 
1960 
1961 
1962 
1963 

Crude Oil 

Qty. Value 

5'00 38'96 
5'72 40'57 
5'97 39'31 
6'02 38'73 
6'52 42'78 

(Quantity in million tonnes) 

(Value in crores of Rs.) 

Refined Petroleum Total 
Value 

Qty. Value (3+5) 

2'01 42 '24 81'20 
2'01 38'03 78-60 
2'44 44'23 83'54 
2'96 48 '77 87'50 
2,86 51 '69 93'47 
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Likely to be imported during the rest of the Third Fivt. 
Year Plan: 

(Figures i n million tonnes and value in crores of 
Rs.) 

47'95 
54'25 

2'75 
1'09 

58 '19 

45'11 

46, It will be seen that large quantities of crude and 
petroleum products are being imported annually in the 
country, The imports have been rising year after year, In 
1964-65, the value of these imports is estimated to be over 
Rs. 100 crores. As already stated in para 3 the dem~ for 
crude oil in the country by the end of the Fourth Plan is 
estimated roughly at about 28 million tonnes and the rate 
of production from indigenous sources at about 11 to 12 
million tonnes only. Thus the shortfall between demand 
and indigenous production of crude oil in the country by 
the end of Fourth Plan would be about 57 per cent, 

47. The magnitude of import of oil and its products into 
the country, the rapid increase in their ct')nsumption in 
future and the continuing scarcity of foreign ,exchange 
underlines the urgency and importance of exploring and ex-
ploiting the oil and gas resources in the country. Some pro-
gress has been made in discovering oil and establishing itB 
production but the consumption of crude and refined P"Q-
ducts is rising at such a rapid rate that determined efJ0Tt8 
have to be made by the Commission to discover more oil 
fields in the shortest time possible. The Committee feer 
that towards this end, the Commission should lay greater 
emphasis on rapid exploitation of areas known to be oil 
bearing. 

1. Production of Gas 
(i) Cambay Gas Field 

48. Although oil was reported to have been struck in the 
very first well drilled in the Cambay field in September, 
1958, that field has turned out to be only a gas field. The re-
coverable reserves of gas are estimated at 3895 million cu-
bic metres. Upto the end of August, 1964, 42 wells had been 
drilled of which two were oil bearing, 19 were gas bearing, 
9 were dry and 12 were under test. The total expenditure 
incurred on the 'gas field has so far been about Rs, 6'81 
crores. 
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~uPplYDoC 49. It is proposed to supply this gas to the Thermal power ",aa to hu- . 
"V8Iag Power Statton at Dhuyaran at the rate of 2,50,000 cubic metres per 
House. day to begin with. The supply will be stepped up upto 5 lakh 

cubic metres a day when the st'ltion isfully commissioned. 

50. The Dhuvaran Power House which was originally 
scheduled to be commissioned in March, 1964, could not do 
so as the river on which it was dependent for its water 
supply changed its course. The Power House was therefore 
unable to take supplies of gas on the scheduled dates. It has 
been stated that due to tbis delay, an income of about 
Rs. 20,000 per day is being deferred to the Commission. The 
Power House has now been commissioned and since the 
14th December, 1964 it has been taking gas from the Cam-
bay Field. The off-take has not yet reached the maximum 
capacity expected as On the beginning of March 1965, it was 
about 1,75,000 cubic metres of gas per day. The supply has, 
however, been interrupted since 21st March, 1965 as the 
pipeline has been choked. 

(ii) Production of Associated Gas at Ankleshwar 

51. The Committee have been informed that upto Nov-
ember, 1964, Ankleshwar field which has produced. l' 72 
million tonnes of crude oil, has also yielded 270 million 
cubic metres of associated gas. This gas is at present being 
burnt as Uttaran Power House of the GUjarat Electricity 
Board to which about 300,000 cubic metres of associated gas 
per day was to be supplied, has not switched over to the 
use of gas, which it can do only after Dhuvaran Power House 
1s commissioned. 

52. The Committee consideT it unfortunate that there 
has been delay' in the supply of gas to the Dhuvaran and 
Uttaran Power Houses. This has resulted not only in defer-
ment oJ revenue to the Commission but flaring up of con-
B'ide1'able quantities of gas. Further the existing staff at 
Cambay is not fully employed as pointed out in para 146 
infra. The Committee urge that concerted efforts should 
be made by all concerned to see that the supply of gaB i, 
started as early as possible, so as to avoid unnecessary 
wastage. 

They also recommend that until such time as Uttaran 
Power House is ready to utilise the gas, the feasibility of 
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,pumping and storing it underground mati also be examined 
by the Commission. 

(iii) Price of Gas 

53. The Committee under~tand that the price at which 
the gas will be supplied to Dhuvaran and Uttaran Power 
'Stations of Gujarat Electricity Board has not yet been set-
-tIed. As there was some dispute about the sale price of 
gas, the matter has been referred to an Arbitrator who has 
been appointed by the Minister of Petroleum and Chemi-
cals in consultation with the Chief Minister of Gujarat. 

54. In this context the Committee feel that the price of 
.gas or at least a formula fOT its ji.zation should have been 
4greed upon at the time of entering into the agreement to 
"8upply gas rather than leave it to a later date when it has 
become necessary to refer it to arbitration·. 

J. Condensate 

55. In the production of gas at Cambay some vapours 
<condense into liquid hydrocarbons, technically lmown as 
condensate. With the production of about a quarter mil-
lion cubic metres of gas per day, about 40 tonnes of con-
densate are expected to be produced. The Committee 
understand that the condensate can either be used in the 
-drycleaning or in petro-chemical industries or can be blen-
ded with crude oil and refined. They hope that as and when 
the supply of gas begins and condensate becomes av-
.ailable every efJort will be made to market the product 80 
that it may not go waste. 

-At the t:me of factus! verification of the Report, the Ministry of Petroleum & Chemf-
-eals has stated that the ON3C had reached a~reement with the Gularat Electricity Board 
about the price of g19 t,., b~ 9uop\ied. However, the State Govemment reopened the 
mltter necessitating the reference of the issue to arbitration by the Government of India. 
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FINANCIAL MATTERS 

A Capital 
IDitial Ca i- 56. Under Section 16(2) of the Oil & Natural Gas Com-
ul of the P mission Act, 1959, all the capital required by the Commis-
Commission. sion for carrying on its business is to be provided by Gov-

enunent on such terms and conditions as Government may 
determine. In para II (2) of the Audit Report (Commer-
cial), 1964, it has also been mentioned that the non recurr-
ing expenditure amounting to Rs. 557· 76 lakhs incurred by 
the Commission prior to its conversion into a statutory 
body (i.e. upto 14th October, 1959) was treated as initial 
capital of the Commission. The total amount advanced by 
Government to the CommisSion till March, 1965 including 
Rs. 5.58 crores incurred by the Government prior to the 
conversion of the Commission into a statutory body. is 
stated to be Rs. 130 crores. 

Glatt treat- 57. The Committee enquired whether the terms and 
ed • capitaL conditions of the capital advanced by Government have been 

determined. They were informed that at present the 
grants given to the Commission by the Government were 
considered as non-recoverable advances and treated as ca-
pital grant. The Commission was engaged on promotional 
activities and development of oil resources. As it had not 
yet started and commercial production of oil and gas ana 
was not earning any income, it was not considered necess-
ary by the Government to treat the grants as equity capital 
or loan. 

58. The Committee note that the promotional activities 
of the Commission are aimed at commercial exploItation 
of 001. In this context the Committee have been infonned 
tha't the Commission would be earnirig Rs. 15 to 20 crores 
from the saie of crude and gas from the next year and 
that its income was likely to be much larger than its out-
lays on exploration of 011 during the next five years. 

59. The Committee consider that the terms and condi-
tions governing the advance of funds to the Commusion 
.hould tbe determined by Government as early as possible. 

18 
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They feel that the giving of grants of the order of Rs. 130' 
crores to such bodies indefin.itely is not conducive to + 
ciency and economy as it encourages lack of cost consci-
01UneBS. 

B. Budget 

60. The table below indicates the comparative position 
regarding the original estimates, revised estimates and 
actual expenditure of the Commission during the last five-
years:-

Year 

1960-61 

1961~2 

196,2-63 
1963-64 
1964-65 

(Rs. in crores) 

Original Revised 
Estimates Estimates 

8'50 I4' z5 
ZI'SO 13'00 

z7' 00 ZI'94 

29'86 28·86 

32 '64 N.A. 

Actual 
Expendi-

ture 

12'03 

14'34 
22'20 
28'19 
N.A. 

It will be seen from the above statement that the' ex- Progressive 
penditure of the Commission has been progressively in- increaae in Expenditure. . creasing from year to year. 

C. Assets 

61. In para 4 of Audit Report on the accounts of the Takin& over 
Commission for the year 1959-60, it is stated that the Com- of allleta. 
mission took over various assets, viz., plant and machi-
nery, tooh and equipments, tents and accessoroes, build-
ings etc., valued a't Rs. 557.76 lakhs on its conversion .into 
a statutory Commission in October, 1959. 

62. It has been stated by audit authorities that they Aneta not 
could not verify the accuracy of the initial capital of vouchsafed· 
Rs. 557' 76 lakhs as adopted. by the Commission on the 15th by AudiL 
October, 1959, as the mode of valuation and details of 
vouchers were not shown to them. Neither had the Com-
mission made any physical verification of assets. 
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63. The Committee fail to understand how in the a.b-
.aence of physical verification and proper valuation o:J the 
(uBets, it could be ensured that the initial capital of the 
Commission was represented by real assets taken over by 
it. It was wrong for the Commission not to have follow-
ed the normal procedure in this respect. They recommend 
that immediate steps should be taken to reassess and ev~ 
luate the initial capital of the Commission.. 

D. Fonn and Manner of Maintenanee of Aeeounts 

64. Section 22 (1) of the Oil & Natura'! Gas Commission 
Act, 1959 prescribes that the Commission shall maintain 
proper accounts and other relevant records and prepare 
an annual statement of accounts including the profit and 
loss account and balance sheet in accordance with such 
general directions as may be issued. and in such form as 
may be prescribed by the Central Government in consul-
tation with the Comptroller and Auditor General of India. 

Porm and 65. The ,Committee enquired whether the forms of ac-
manner of counts for the Commission had been prescribed. It was 
maintenance 

..of accounts stated that draft f!orms for the maintenance of accounts 
Dot finalised. were sent by the Ministry to the Comptroller and Auditor 

General of India on the 23rd October, 1961 for nis concur-
rence. While suggesting revised forms for adoption the 
CamptJ;'oller and Auditor General of India sought certain 
darifirotions from the Ministry in January, 1962. With 
further modification the revised forms were sent by the 
Ministry to audit in June, 1964. The matter is statp.d to be 
still in the process of being finalised by the Mipistry in c('ln~ 
-sultation with Audit. 

66. The Committee feel concerned at the inordinate 
-delay of more than five years in the finalisation of the 

. form and manner in which the accounts of the Commis-
·Bion are to be maintained. Action in the matter was ini-
tiated only in October, 1961, after a delay of two years. 
Even three years thereafter, the final decision has not been 
taken in the matter. This is a serious lapse. 

67. The Committee consider that in such cases where 
Government is statutorily responsible for prescribing the 
form of accounts and the 7nanner in which they should be 
maintained, it should be ensured by them that this is done 
,~xpediti0'U8ly. 
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E. Accounting Manual 

68. In para II (5) of the Audit Report (Commercial) 1964, ~l o!l-comfp. 
h h h C .. h 1 ahon 0 it as been pointed out t at t e omnusslon as not com- Accounting 

piled an Accounting Manual laying down the procedure Manual. 
for the maintenance and compilation of accounts on com-
mer.cial lines and defining the duties and responsibilities 
at various levels. During evidence, it was stated that al-
though certain instructions in the matter had been issued 
earlier, the codification of Accounting Manual for the pur-
pose of documentation was taken up tOW'lrds the end of 
the last year. The Committee understand that non-pre-
paration of the Accounting Manual by the Oil & Natural 
Gas Commission was specifically brought to the notice of 
the Commission by Audit on 25th June, 1962. 

69. It is surprising that although the Commission has 
been inexistence since October, 1959, no efforts have 
been made Iby it to compile the Accounting Manual. The 
Committee consider that the unsatisfactory state of affairs 
in the maintenance of accounts particularly stores ac-
counts, which has been referred to in paras infra, is partly 
due to the non-compilation of the Manual. They feel that 
the compilation of the Accounting Manual should have 
heen taken up as soon as the Commission was set up. The 
Committee hope that at least now concerted efforts would 
he made to finalise and publish the Manual without delay.· 

70. The Committee further feel that it would be very 
desirable if Government in consultation with Comptroller 
and Auditor General of India. should arrange to compile 
a Standard Accounting Manual for the guidance of all the 
public undertakings which could be adapted b'IJ them with 
suitable modifications wherever necessary. This should, 
present no difliculty as there are certain ,basic forms 
which are common to all public undertakings and can be 
standardised. 

F. Maintenance of Stores Accounts 

71. It is stated that accounts of stores and spares arp. Standard of 
maintained by various field units/projects authorities mfasintenancc 

• - • 0 tores 
Dunng evidence the representatives of the Commission Accounts ______________ . ______ . notuptothe 

-At the time of f'letuaJ verific'ltion of the Report. it has b!'1'tI stated mark. 
by the MiniRtry that the Accounting Manual has now been published in 
March, 1965. 
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admitted that there had been a serious lapse in the main-
tenan'ce of accounts relating to Stores and ~hat the stand-
ard had not been upto the mark· The instructions issued 
by the F.A. & C.A .. O. had also not been complied with. 
There had been lot of 'excesses' and 'shortages' in th& 
stores. The value of outstanding discrepant items or! 
'shortages' and 'excesses' for the years 1962-63 and 1963-64 
had not so far been work'ed. out by the Commission. Pur-
chases of imported stores and spares had not been linked 
with the total payments during the respective years. 
While Ledgers showing 'the quantity of stores were being 
maintained, no prJced ledgers had been kept by the Com-
mISSIon. It also transpired, during evidence, that control 
ledgers in support of the stores and spares had not been 
maintained at the Headquarters. 

72. The Audit also informed the Committee that Stores 
and other allied accounts of the Commission were in a mess 
and the records were incomplete. 

73. The Secretary of the Ministry stated that the un-
satisfactory sta~e of stores accounts of the Commission 
first came to their notice in March 1963, through the Audit 
Report. No instructions or directions were issu~d by th& 
Government to the Commission on this subject. 

74. The Comm.ittee consider that the responsibility for 
the unsatisfactory state of stores accounts primarily reats 
with the Commission. It is surprising that the MinistrY' 
was not even aware of the situation till the receip.t of 
Audit Report in April. 1963. It is normally expected of 
the administrative Ministries to keep thf!m.'1elves informed 
of the true state of affaiTs in the pu,blic undertakings 
under their administrative charge. 171. view of the serioU3' 
lapses in the maintenance 01 stores accounts th~ C~ 
mittee recommend that the circumstances leading thereto 
should be investigated and responsibility fi.:ced to avoid 
their recurrence. They urge that vigorous steps should 
be taken to 'bring the stores accounts in proper order and 
to reconcile the discrepancies found therein. 

G. Delay in the submission of Accounts 

Submisaion 75. Under Rule 18 (4) of the Oil & Natural Gas Com-
~! ~:ounta mission Rules. 1960. 'the annual accounts of the Commis-
Government sion, together with the Auditor's certificate and report 
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thereon are required to be submitted to the Government 
by the end of February of the following year to which the 
accounts relate. By an amendment made in the Rules, in 
October, 1961, it has been provided that at the request of 
the Commission, the Government may, in consultation 
with the Comptroller & Auditor Genera1 of India, extend 
the period within which such accounts should be submit-
ted. It is noticed that the accounts of the Commission 
were finalised and approved by the Commission on the 
following dates:-

Year 

1959-60 
1960-61 
1961-62 
1962-63 

Date of approval 

30-12-61 
21-2-63 

10-10-63 
24-10-64 

Accounts for the year 1963-64 have been finalised Ilnd 
submitted to Audit in March, 1965. 

76. As regards the delay in submission of the Accounts, ReasoDl for 
the Committee were informed that 'till the formation of de~.y,in. 
the Commission into a statutory body it was a department ~f ~~O:. 
of Government and as such the accounts were being main-
tained like those of any other department of Government. 
As the Commission was converted into a statutory body in 
October, 1959, the existing system of accounts was continued 
for the yet3r 1959-60. Since accounts of the Commission 
were not maintained on commercial basis till then, a num-
ber of difficulties were experienced in recasting the com-
piled accounts into commercial form. The first accounts 
of the Commission were, therefore, got considerably delay-
ed and were not submitted to Audit till December, 1961. 
Consequently the accounts for subsequent years, were also 
got delayed. 

77. The delay in the finalisation of the accounts for 
the year 1959-60 was brought to the noti~e of the Ministry 
by Audit on 28th March, 1962. Consequently the exten-
sion of time WtlS granted by the Ministry to the Commission 
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for submission of the accounts for the year 1959-60. by 
amending the Rules 

78. The Committee are not convinced with the reaSOnB 
advanced for the delay in the submission of annual ac-
c~nts of the Commission. As far back as April, 1958, the 
Estimates Committee in para 44 of their Twenty-second 
Report (Second Lok Sabha) relating to Oil & Natural Gal 
Commission, had recommended that the Commission should 
take immediate steps to draw up and maintain their ac-
counts in commercial form. 

79. It is apparent that both the Commission and the 
Ministry did not realise the urgency or the need to finalise 
and submit the accounts within the time provided in the 
Act. In fact Rules were amended to cover the delays. The 
Committee cannot but regard it as extremely unsatisfac-
tory. They recommend that concerted efforts should at 
least now be made to prepare and finalise the 'annual ac-
counts by due dates as in the absence of such account.-
the operation and perfo1"m4nce of the Commission cannot 
be properly evaluated. 

SO. The Committee note that at present the audited ac-
counts of the Commission are not included in its Annual 
Report and the two documenu aTe presented to Parlt4-
ment separately. They suggest that as far as possible the 
audited accounts should be included in the Annual Report, 
of the Commission. 
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STORES, PLANT AND MACHINERY 

A. Plant and Machinery 

81. The total value of plant and machinery and tools Value of 
and equipment procured by the Commission till 1962-63 Plant ~ 
was &. 1409' 38 lakhs. Of this, the value of indigenous Machmel1 •. 
plant and machinery was Rs. 91' 87 lakbs only i.e. 6: 5 per 
cent. The rest was imported. The value of equipment 
at the end of the year 1963-64 has not been made availabI!'! 
to the Committee as the accountR for that year have not 
yet bgen finalised. The budgetted estimates for the pur-
chase of equipment both indigenous and imported for the 
years 1964-65 and 1965-66 were stated. to be as given be-
low:-

(Rs. in lakhs) 

1964-65 1965-66 

Plant & Machinery 
Tools & equipment 

Stores & Spares 
1,483'801 2,031' 18 

Tents & accessories 8·68 9'08 
Transport & Vehicles 36'10 39'84 
Furniture & Fixtures 7'50 9'37 

1,536 '08 2,092 '47 

82. The Committee enquired about the steps taken to I di 
au· t· d' od' of n geno_ gmen m Igenous pr uction plant and machinery ProductiClD. 
and other stores. It has been stated that the Design and 
Manufacture Unit of the Ccmmission is at present n~go-
tiating with the Heavy Engineering-Corporation, Ranchi 
for the manufacture of drilling rigs. This unit is also 
trying to produce Indian specification and drawings for 
spares and parts which have hitherto been imported. Dur-

2S 
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ing the last one and a half year the unit has been able 
to substitute imported materials by indigenous product.s 
to the tune of Rs. 25 lakhs. Further; with a view to manu-
facture some of the parts, the Commiss{9Il has set up a 
Steel Foundry at ROOrkee in partnership with the U.P. 
Government. The Commission is also setting up a large 
Central Workshop at Baroda, which, besides doing major 
overhaul of rigs, would also manufacture certain compo-
nents. 

83. The Committee appreciate the steps which have 
now been taken by the Commission to augment indige-
nous production of stores, plant and machinery. They, 
h~ver, feel that with a view to reduce dependence On 
imports and have scarce foreign exchange, greater effort 
is needed to establish expeditiously indigenous production 
of Stores and Spares, drilling and other equipment COft-
nected with the exploration. and apIoitcztiota 01 oil. The 
Committee suggest that Government may conduct a sur-
vey of the existing capacity for manufacture of engineering 
equipment in the country so that machinery, equipment 
and spare parts which can be indigenously produced may 
not be imported. 

B. Consumption of Stores 
84. The value of stores and spares and their consump-

tion during each of HIe years upto 1962-63 are given be-
low:-

(In lakhs of Rs.) 

(i) Value of Sto-
res & Spares in-
cluding in tran-
sit at the close 
of the year 296'°3 594'86 1°74'73 1559·89 

(ii) Consumption 
of Stores and 
Spares dur-
ing the year 76.86 261 '44 275'28 266· 18 

(iii) Percentage of 
(ii) to (i) 26% 44% 25. 6% 17% 
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85. It will be seen from the above statement that while Cumu1atiYC 

'Value of stores and spares held by the Commission has ~ of 
increased from Rs. 595 lakh'S in 1960-61 to Rs. 1560 lakhs 
in 1962-63, their annual consumption. has ranged between 
Rs. 261 lakhs to Rs. 275 lakhs only. This has resulted in 
heavy accumulation of stock at the end of 1962-63, which 
represent about 6 years' requirement. . 

86. The Committee understand that there had been Store& re-
.cates where the materials Il'eceived from abroad had re- ~;~ i'::-
mained in the packages unopened either due to inadequate pac:kqea. 
storage facilities or difficulty in identification of goods or 
their 'being not required for use immediately. ·It has 
happened that in some cases even warrantee periods had 
expired before the packages could be opened and goods 
utilised. 

87. The representative of the Commission informed the 
'Committee that in the absence of proper stock taking and 
linking of invoices, it has been difficult to exercise that 

'amount of scrutiny which should have been exercised in 
the purchase of stores and spares, specially imported 

:good!l. 

88. It is thus evident that stores were purchased with- No proper 
·out proper assessment of requirements, which resulted in ~f~:t 
unnecessary stock piling and over purchasing of stores qcuirement 

h S· f h 0 .to~. wort crores of rupees. t.nce most 0 t· eSe stores are 
imported, their over-stocking has involved not only block-
ing of capital but unnecessary expenditure of foreign ex-
change, apart from the danger of their deterioration, 
wastage and pilferage. It is vital that inventories should 
-be related to the actual requ.irements. The Committee 
-cannot over emphasise the imperative need of proper plan-
ning and systematic assessment of the requirements. of 
stores and spares etc. They recommend that a suita.ble 
procedure should be evolved to ensure a proper check and 
control over the purchase and consumption of store.". It 
will be desirable to fix maximum and minimum limits for 
various categories of stores, taking into consideration their 
;mpply position.. 

C. Physical Verification of Stores 
89. Rule 17 of ONGC Rules, 1960 provides that all 

stores belonging to fhe Comntisrsion shall be verified every 
.2603 (Aii) LS-3. 
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year or at such shorter intervals as the Cummission think 
tit, by such employees of the CommiSBion other than those' 
belonging to the Stores Organisation as may be authorised 
by the Cor;nmission in this behalf. The Rule further pres-
cribes that a report containing the results of such verifica-
tion together with the orders of the Commission thereon 
and in particulor on the shortage or excess, if any, of the' 
stores shall be forwarded to the audit officer in such manner 
as ma~ be specified in consultation with the Comptroller 
and Auditor Gener*, of India. 

90. In Para II (6) (a) of Audit Report (Commercial) 
1964, it is stated that during the year 1961-62, physical 
verification of stQl'es was conducted under the supp.rvision 
of the employees 'belonging to the Stores Organisation in 
contravention of the Rule 17 (1) of the ONGC Rules, 1960. 
During evidence the representative of the Commission 
admitted that during the years 1960-61 and 1961-62, physi-
cal verification of stQl'es could not be done as preS<!l'ibed. 
Original Reports of such verifications were also not made 
available to the Audit. It was only during the year 1962-63 
onwards that physical verification of stores could be under-
taken in the prescribed manner. 

91. The :result of physical verification of stores and the 
progress in the settlement of discrepant items, as indicat-
progress in the settlement of discrepant items, is given 
below:-

Year 

1960-61 

Total 
No. of 
Items 
in 

Discrepant items Outstanding 
.----------- items 

Short Excess (June, 1964) 

st<'ck No. Value No. Value 

10181 198 

Short Ex-
(No.) cess 

Rs. Rs. (lqo.) 

40260 122 173315 198 122 

1961-62. 37935 1544 2456030 883 1071558 696 298 

1962-63. 65813 2670 

1963-64 . 

3155 IJ86 1239-

19063 6818. 
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92. It has been stated in the Audit Report that tl)e Phyaic:al 
physical verification of stores in respect of two ",nits was ~ 
not conducted at all. Further no physical verification was ~ not 

conducted in :respect of capital stores which were issued . 
to various drill sites. The Committee were informed that 
the Commission had been trying to reconcile and· settle 
the discrepancie6 and lately substantial progress had been 
made in this matter. It was steted" that the discrepant 
items relating to the years 1960-61, 1961-62 and 1962-63 had 
remained unsettled. On the 1st November, 1964, the value 
of the unsettled excess items was to the tune of Rs. 41. 39 
lakhs while that of the deficit items was of the order of 
Rs. 29.50 lakhs. For the year 1963-64, the value of such 
items had not been det;.rmined Gnd was still under compila-
tion. 

93. In this context Audit informed the Committee that Nfo ~~~ o ICCv_. 
in the accounting system of the CommiSSion, there were 
no control accounts and in their absence most of the figures 
were adopted on the basis of statements which were inaccu-
rate. The Audit had been regularly suggesting to the Com-
mission to maintain control ledgers at the Headquarters for 
the proper accounting of stores as otherwise the statements 
received from various units without proper co-ordination 
and checking at the centre, were liable to be defective. 

94. The Committee are greatly concerned at the un-
satisfactory state of .'1tore accOtLnts in the Commission. 
Firstly, the capital stores have not been phYSically veri-
'fled. Secondly, non-capital stores in all the units have 
also not been verified. Thirdly, the prescribed procedure 
for v-eri'flcation of stores was not followed till 1962-63. 
Fourthly, discrepant items had not been reconciled. The 
Committee deplore that such a sorry state of affair.'! was 
allowed to devetop. It is a sad reflection on the control 
exercised in this regard by the Commission. They recom-
mend that the matter needs thorOtLgh investigation not 
only to remedy the state of affa.irs but also to fix respcJn-
ribility therefO? 

D. Linking of Stores 

95. The purchases of imported stores and spares, the 
value of materials taken on charge and the value of mate· 
rials not linked with invoices during the last three ye::JT5 
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ending March 31, 1962 as pointed out in Audit Report 
(Commercial) 1964, are given below:-

Year. 

1959-60 

1960-61 

1961-62 

(Position as on 15-11-1963 Rs. in lakhs) 
----------

Total 
payments 

as per 
invoice 

411 '95 

517'47 

Value of" 
material 
taken on 
charge 

324'79 

354'47 

312 ' 53 

Value of 
materials 

not linked 
with 

invoices 

------------
96. It has been further stlllted in para 7 (a) of the Audit 

Report on the a_ccounts of the Commission for the year 
1961-62 that in December, 1963, the value of imported goods 
which could not be linked with Goods Receipts vouchers 
was over Rs. 10 crores for which payments had been made. 

97. It is stated that due to defective documentation of 
imported stores from Russia and Rumania, most of the 
items could not be linked up. Since September, 1964 spe-
cial teams have been sent to projects to carry out thorough 
investigation and to make efforts to link as many re-
ceipts with invoices as possible. Some progress was stat-
ed to have been made in this respect but still stores worth 
Rs. 6 crores remained to be linked. 

98. The Committee consider that the non-linking of 
stores, particularly the imported ones for which payments 
have been made i$ a serious lapse. In the absence of link-
ing, it is difficult to ensure whether the stores have actu-
ally been received. It is expected of every organisation 
to ensure that stores which have been paid for have been 
actually received. It is regrettable that the Commission 
did not make any effort to do this from the beginning. It 
may be difficult at this stage to link all the outstanding 
items of stores as they pertain to periods as far back a8 
1959-60. Nevertheless, the Committee .recommend that 
energetic and effective steps should be taken to link the 
receipts of stores and spares with the invoices J within G 
specified period. 
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E. Capital and Non-consumable Stores 

99. The Committee understand that capital and non-
consumable stores like radios, cameras, pocket watches, air 
conditioners, refrigerators, furniture etc., are issued to 
departments and field parties against indents from autho-
rised indenting officers. They note from Audit Report 
(Commercial), 1964, [Para II 6 (d)] that three Geophysi-
cal stations did not maintain any stock ledgers at all. The 
store ledgers recording all purchases of non-consumable 
stores were not properly maintained in most of the store 
formations. 

100. During evidence, it transpired that there were ins-
tances where the registers were not signed by 'Chief' of 
Geophysical and Geological field parties on account of 
which there had been some difficulty in ma~ntaining a 
complete record of the transactions. The represenbative 
of the Commission admitted that full information in proper 
form for all the articles issued was not available with the 
Commission. 

101. The Committee consider the position as extremely 
unsatisfact011J. It is surprising that proper records of the 
issues made to the departments and parties have not been 
maintained.. Considering the nature of the articles issued, 
the Committee are not sure whether they can now be locat-
ed and recovered. It is not unlikely that the Commission 
will be forced to write off most of them ultimately. Nover-
theless the Committee recommend that every effort should 
be made to trace all the articles and complete all the regis-
ters. They also recommend that the circumstances leading 
to this state of affairs need, to be investigated and respon-
sibility fixed. 

F. Maintenance of Distribution Registers 

102. In para II (6) (e) of the Audit Report (Comme. 
cial) 1964, it has been pointed out that the distribution 
registers for teVlporary issues on loan to contractors etc. 
had not been maintained properly in most of the projects. 
In some of the projects, these registers were not maintained 
at all. The :representative of the Commission admitted 
that this was a default on their part. It has been furthe'r 
stated that the question of maintenance of stock ledgers 
and distribution registers had engaged the Commission's 
attention for sometime and with a view to rectifying the 
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deficiencies and bringing the records up-to-date, it decid-
ed that a physical census of all capital itenlS snould be 
carried out. The census has been completed and instruc-
tioris have been issued to the variou'S authorities to open 
new ledgers and stock records from April 1: 1964. Audit 
informed the Committee that there had not been much 
improvement so far. The defects in the maintenance of 
various ledgers and registers by some of the units of the 
Commission are still continuing. 

103. The Committee regret to observe that this is yet 
4nother instance Of failure to maintain proper records by 
the Commission. The default is all the more serious as it 
?'elates to non-maintenance of records of temporary issuet 
on loan to the contractors. The Committee, recommend 
that not only energetic efforts should be made to recover 
the items and COTnpfete the records, but action should also 
betaken to fix responsibility for the default. 

G. Appointment of Officers in Stores Organisation 

104. TIle Committee enquired about the qualification 
and experience of Controller of Stores and Purchase. They 
were informed that he had a general experience in t~e 

management field but it could not be said whether he was 
specially trained in stores purchases. While holding t.he 
post of a Manager, he had, however, been handling differ-
ent categories of work including stores, purchases and ad-
miniatration. He was 8· Government official and belonged 
to the cadre of Indian Management Pool and jOined the 
Commission on 4th December, 1961. The Chairman of the 
Commission also stated that as he could not make sufficient 
improvement in the stores holding and purchase proce-
dures, he had now been replaced. The Committee further 
.derstand that persons who have had no experience in 
the line, have also been recruited for some posts in the 
Stores Organisation. 

105. The Committee feel that the 'Unsatisfactory stttte 01 
affairs in the Stores Organi84tion is fXtrtty due to the foet 
that top managerial persons in the Stores Organi,ation had 
nOt the requisite experience in organi.sing stores of this 
magnitude with the result that procedurs.for prope?' ae-



33 

.counting and control of stores were not introduced in time. 
It is surprising that the inadequacy of the Chief CO'Ii.troller 
of Stores and Purchase in this regard could only be detect-
ed after a lapse of about three years. The Committee, re-
commend that while recruiting persons for specific jobs, 
every care should be taken to ensure that they possess the 
necessary qualification and experience. 

H.Hirin~ Qf Fire F.iahtin~ Equipment 

106. In para 3 of Audit ~ort on the aCCQunts of the Delay in the 
ONGC for the year 1959-60, it h~ been stated that the Com- ~f'~~r:Dt 
mission submitted a proposal to the Government of India Fi~tinl 
on 27th February, 1958 for having its own -fire fighting Bqwpment • 
. equipment to provide safeguard against petrolegenous and 
-other accidental fire. This proposal was sanctioned by Gov-
ernment in June, 1959. The tenders for the pUl'chase of 
two units of fire fighting equipments were invited in De-
cem ber, 1959 and orders were placed in March/April, 
1960, at an estimated cost of &S. 74,000 each. Meanwhile, 
the Commission on 24th September. 1958 hired two fire 
fighting units from Ahmedabad Municipal Committee 
against a payment of Rs. 5,100 per month per unit inclusive 
of the pay of staff. A third unit from the Municipality on 
the same terms was added from 30th November, 1958. The 
Commission purchased its own fire fighting equipment for 
two units in June, 1960 when the units rured from the 
Municipality were returnea. to that body. During the 
period 24th September. 1958 to 30th June, 1960, hire 
charges amounting to Rs. 3,13,650 were paid to the Ahme-
dabad Municipality by the Commission. 

107. It will be seen that there have been considerable 
delays in the purchase of fire fighting equipment at all 
stages. During the course of evidence, the Secretary of 
the Ministry stated that "he had no defence to off~r" for 
the delay by the Goyernment in accepting the proposals 
of the Commission for having its own fire fighting eqUip-
ment. As regads the delay for inviting tenders when the 
proposals had been sanctioned by Government, the repre-
sentative of the Commission stated that an inquiry into 

-the majter was being held from 13th September, 1963 
which is yet to be finali.sed. 

108. The· Committee at'.e unhappy at the delay in pur-
.c7wsingthe fire fighting equipment by thl! Comm,ission 
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which resuLted in the payment of hire charges of over 
Rs. 3 lakhs to the Ahmedabad Municipalitll. Jt i.II obviotLS 
that the acquisition of such equipment for an organisation 
which deals with highly injfa.mabte petrolegenous mate-
rial, was a must from the beginning. That the Government's· 
approval to the proposal a.nd the pctual purcha.l!e of this 
equipment should have taken about 2. year. I! is really BUT-

prising. What is more surprising is the action of the Com-
mission in taking nearly 3 years to order an enquiry into 
this matter. The Comml'ttee hcrpe that expeditious action 
toill at least now be taken to fina.lise the inqu~ry which has-
been pending for more than a year. The purpose of en-
quiries is lost unless they are completed expeditiously and 
disciplina.ry action taken promptly, where ."e(~8sary. 

1. Purchase of Pipes 

109. In August 1963, the Commission placed an order of 
the value of about Rs. 10 lakhs for the supply of 25 k.m. 
of 8" line pipes on a private finn of Delhi. It was stated' 
that open tenders had been invited for the supply of these 
pipes. The Hindustan .Steel Ltd., the sole m~nufacturer of" 
thes~ pipes, also submitted their tender. During evidence, 
the Chairman of the Commission stated that initially the' 
Hindusan Steel Ltd., and the private finn quoted the same' 
price for the supply of pipes but later on as 8 result of pri-
vate negotiations, the firm reduced the price by about Rs. 5 
per ton. The order for the supply of the pipes, was, there-
fore, placed on the private firm. 

110. It has been stated that. both the Hindustan Steel 
Ltd. and the private firm quoted their rates on weight 
basis. Viter on, however, the original clause relating to 
specification in the supply order about the weight of pipes 
was deleted. The Chairman of the Commission admitted' 
that the original order was not well conceived and that 
there was something more in the matter than was apparent 
on the face of it. It has been stated that as a result of a 
careful examination of the case within the Commission 
itself, it was decided to entrust this matter for investigation 
to the Special Police Establishment. 

111. The Committee do not wish to go illto the merits 
of the case, as the matter'is under investigation by the Spe-
cial Police Establishment. They also consider that this 
case /Underlines the need for issue of specific instruction$" 
by Government regarding the purchase of goods manufac-
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tured in one pubtic undertaking and required by another. 
In the opinion of the Committee, it would be desirable if 
pubtic sector undertakings buy their requiremen.ts of goods 
directly from the undertakings manufacturing them rather 
than throogh private agencies. In the abse-nee of such 
directions, it is likely that cases of this nature might recur. 
The Committee, therefore, recommend that the matter may 
be examined by Government. 

J. Storage Accommodation 

112. In para 7 (b) of Audit Report on the accounts of 
ONGC for the year 1961-62, it has been observE>d that the 
general condition in which stores were kept, was unsatis-
factory. It has beep stated that stores were lying dumped 
without adequate precaution being taken against the vaga-
ries of weather, fire risks, damage by chemical reaction, 
rust or deterioration, etc. Such stores included engines 
and drilling bits, most of which had become rusted and 
were lying exposed to the sun and rain. 

113. The Commission was not able to state whether the Storqe 
arrangements made for the proper storage accommoduticm =ca.. 
of stores etc., at various pro;ec:ts were adequate or not. -In 
this conection the Committee desired to be furnished with 
information regarding the value of stores (i) u,hich were 
lying uncovered at the various projects and (ii) got deter-
iorated O'T became unserviceabte on 'account of non-avail-
abiUty of proper storage accommodation. The1J regret to 
observe that the information is still awaited. 

114. The Committee are constrained to observe that the 
Commission has failed to assess properly its requirement 
of storage accommodation for stores worth several crores 
of rupees. They recommend that immediate steps should 
be taken by the Commission to assess properly its require-
m,ents in this regard and initiate expeditious action to pro-
1~ the same by a phased programme, if necessary. 
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ORGANISA.TION AND ADMINISTRATION 

A. 'Composition of the 'Commission 

115. Under the provisions of Section 4 of the Oil and 
Natural Gas Commission Act, 1959, the CJmmission shall 
consist of a Chairman and not less than two and not more 
than eight other members, appointed by thr: t~entral Gov-
ernment and the members may be required to render whole-
ttme 0; part-time service, as the Central Government may 
direct. One of the members of the Commission shall be 
a whole-time Finance Member incharge of the financial 
matters relating to the Commission. 

Chair:nan of 116. The post of the Chairman of the Commission has :e..r:- been held by the following persons since its conversion 
into a statutory body on the 15th October, 1959:--

Name of the Chairman Period . 

I. Shri K. D. Malviya, the then Minister 
of Mines & Fuel (~rt-time) 15-10-1959 to 

25-&-1963 
2. Shri S. S. Khera, the then Secretary, 

Ministry of Mines & Fuel (part-time) 25-6-1963 to 

3. Shri P. R. Nayak, the then M.anaging 
Director, Indian RefinericsLtd., (part-

21-12-1963 

~) 21-12-1963 to 
31- 8- 1964 

4. Shri P. R. Nayak (full-time) 1-9-1964 to date. 
---.... _--_._--_. ---

Chief"Bu- 117. Thus till 1st September, 1964, the Commission had 
artive .of the a part-time Chairman and thereafter a full-time Chairman. 
~ The Oil & Natural Gas Commission Act does Dot make <lny 

distinction in the functions performed by a full-time or a 
part-time Chairman. The Chairman had no specific func-
tion/responsibilities to perform other than presiding over 
the meetings of the Commission etc. c.t. Section 9 (2) (3) 

36 
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o()f the ONGC. Act, 1959. The Act also d.oes not mention 
anybody as Chief Executive. During evidence, it transpir-
ed that in actual practice the Commission performed execu-
tive functions and worked 'more Or less as Committee' . 

• IB. The Committee have consideredti~ls matter care-
fully. They feel that if the standard of efficiency in the 
Commission is to be improved it is desirable that there 
should. be a 'Chief Executive' who shrnl-ld have, overall res-
ponsibility for the wcrrking of the Commissiou. The Com-
mittee suggest that the desirability of appointing the 'full 
time Chairman as 'the Chief Executive' of the Commission 
might be examined by Government. This will not only 
enable the Chairman to exercise better day to day control 
and supervision over the various activities of the Commis-
sion, but will also lead to expeditious implementation of 
the policies and programmes of the Government and the 
Commission. Both the Secretary of the Ministry and Chair-
man of the Commission agreed with this view. 

119. The Committee note that since its inception the Streqth of 
strength of the Commission has varied from three to six. ~~9!~ 
It is stated that the actual strength and composition of the 
Commission is determined by Government from time to 
time depending upon the scope and volume of activities of 
the Commission and availability of suitable persons at an}' 
particular time. During evidence the Secretary of the 
Ministry of Petroleum and Chemicals stated that. concert-
ed eifortswere now being made by Government to rein-
·force the Commission. 

120. The Committee find that until recently the strength 
of the Commission was only three including the Chairman. 
They feel that unless the requisite strength is there, the 
obvious advantage of having a composite bodll will not be 
available for the effiCient functioning of the Commission. 
They, therefore, suggest that the matter may be e:ramined 
by Government in consultation with the Chairman of tke 
Commission. .,\ ~. ~ \ ~ . II • __ 

121. The present composition of the Commission is as Present 
4 c~~ J.ollows: - tion. 

'(1) Shri'p. 'R. Nayak, Chairman (full-time). 
(2) Shri A. Zaman, Member (Finance, full-time). 
(3) Shri N. N. Kashyap, Member (part-time) 
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(4) Dr. D. N. Wadia-Member (part-time) Geo-. 
logical Adviser to the Government of India, 
Department of Atomic Energy. 

(5) Dr. B. C. Roy-Member (part-time) Director 
G~neral, Geological Survey of Indi~. 

(6) Dr. B. S. Negi-Member (Full-time). 

~=:ft 122. It will be seen that at present there is no repre-
.1 tk Com- sentative either of the Ministry of Finance or the Ministry 
lDiaiOll. of Petroleum & Chemicals on the Commission. In the 

• 

)fo direct 

Government decisions on the Krishna Menon Committee 
Report it has been stated that "it would not only be ad-
vantageous but necessary to have one representative of 
the Ministry of Finance and one representative of the 
administrative Ministry on the Board of Directors." 

123. The Committee agree with the above decision. 
They feel that with a view to represent the point of mew 
of the Finance and adminiStrative Ministries as well. cu 
for maintaining close liaison. and co-ordination with the 
Commission, it is very desiraJble that a representative each 
of these Ministries is appointed as a part-time Member on 
the Commission.. The Secretary of the Ministry agreed 
that there should be a representative of the administra-
tive Ministry ()n the Commission. 

124. The Committee find that there is no direct co-ordi-· 
Co-cmIiDI- nation betWeen the Commission which is a wholly Gov-
:: ~een ernment-owned body and Oil India Ltd., where Govern-
~~ menf holds 50 per cent shares. Neither any Member of 
L:mited. the Commission has been represented on the B"oard of 

Directors of Oil India Ltd., nor the Government Director 
on that Board has been appointed as a Member of the 
Commission. The Committee feel that since Oil India 
Ltd., and ONGC are both engaged on. similar activities viz. 
exploration and production of crude oil, it is desirable 
that there is co-ordination between the two organisations. 
The Secretary of the Ministry informed the Committee 
that the matter was very much under the consideration of 
Government. They recommend that an early decision in. 
the matter should be taken by the Government. 

Qualilcltions 125. At present neither any specific procedure nor any 
of Memben. qualifications and experience are laid down by Hie Gov-

ernment for the selection of th(> Chairman and Members 
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of the Commission. They are selected on the basis of 
their administrative and technical knowledge, experience 
and qualities of leadership. The Finance (Member) of 
the Commission is selected in consultation with the Min-
istry of Finance. I'll. para 30 of their 5200 Report (Third 
Lok Sabha) on 'Personnel Policies of Ptlblic Undertak-
ings', the Estimates Committee had expressed a hope th4t 
an early decision would be taken by Government in the 
matter of determining the qualifications of the members 
of the Board of Public Undertakings. The Committee con-
sidered that a decision in the matter is long over due and 
should be taken at an early date. 

B. Government Control 

126 .. The Committee were informed that a Section in Cell in die 
the Ministry dealt with the work of the Commission as MiDilU'J. 
well as petroleum pipelines and lletro-chemicals in the 
public sector. There was a whole-time Under Secretary 
to look after the work of the Section under the general 
guidance and direction of a Deputy Secretary was looking 
after the refining work. The Secretary of the Ministry 
stated that with the increase of public sector organisatioI.18 
and the quantum Of work assigned to them, the organisa-
tion in the Ministry was not adequate to keep a continu-
ous watch over the working of the public undertakings. 
Expressing his personal opinion he added that if the or-
ganisation in the Ministry had been strong enough the 
unsatisfactory state of affairs in the ComrIussion would 
not have developed. 

127. The Commiftee note that even the Third Fit,e 
Year Plan envisages that the Central Ministries concerned 
with industrial development should take early steps to 
orgainse well equipped technical planning cell.s to be main-
tained as permanent nuclei to concentrate on the hroader 
technical and economic aspects of the projects and on tJte 
study of different stages of execution. and of the various 
related steps which require CQ-ordination at the level of 
policy and administration. The Committee regret to note 
that the Ministry has not organised a cell for thi~ purpose. 
They suggest that expeditious action. may be taken to set 
up such a cell in the Ministry of Petroleum & Chemicals. 
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C. Financial Advisers Quarterly Reviews 

128. The practice of submission of Quarterly Review. 
by Financial Advisers of Government Companies to the 
Ministry of Finance was introduced in December, 1961. 
The Committee note that no such . Quarterly Reviews 
were submitted by the Financial Adviser. (Jf the CommW· 
s~on to the Government till March, 1964. It is surprising 
that the Ministry of Finance did 1Wt insist on the submis-
sion of these reviews for over two years. It is not clear 
as to how in the absence of these reviews the Ministry 
satisfied itself that the funds provided 'by them were being 
praperly expended. Perhaps this pardy explains as to 
why the Ministry was unaware of the unsatisfactory state 
of stores accounts till the receipt of Audit Report in April. 
1963. The Committee feel that the matter needs looking 
,,,to. 

D. Reports and Returns 

129. It is noted that about fifty-five periodical Reportli 
and Returns are at present submitted by the ~ommission 
to the Ministries of Petroleum and Chemicals and Finance 
during a year. These reports are dntended to enable Gov-
ernment to keep itself informed about the progress of 
activities of the Oil & Natural Gas Commission, its expen-
diture and difficulties if any. 

130. The Committee enquired whether a11 these reportl 
and :returns served any useful purpose. The Secretary 
of the Ministry stated that from his personal experience 
he could say that wherever a public sector organisation 
attached importance to a particular point and wanted to 
bring that point to the notice of the Government. it was 
not enough just to make mention of it in a periodical 
report. Such po:nts should not only be highlighted in 
the Reports but also pursued with the Government for 
initiating action thereon. Unless -a particular point was 
highlighted, a mere casual reference to it in a periodical 
report which was sent to the Government as a matter 
of routine was likely to be missed. 

131. The Committee are rather surprised to note that 
despite the existence of .'tUch a large number of reports a.nd 
returns, the Ministry gets no clear picture of the problems 
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and progress of the Commission. For exa;mple unsatis-
factory state of stores accounts of the Commission came 
to the notice of Government only ~rough the Audit 
Reports in April, 1963. Obviously these reports have not 
"erved the purpose for which these might have bem 
introduced. The Committee are also doubtful whether all 
these reports are at aU necessary. ThelCommittee, there-
fore, recommend that the form and number of reports and 
returns should be reviewed by Government immediately· 
with a mew Ito rationalising them and increasing their 
utility. 

E. Organisational Set-up 

132. The present set up of the Commission consists 
of the following Directorates/Departments:-

(i). Directorate of Geology; 
(ii) Dtrectorate of Geophysics; 
(iii) Directorate of Drilling; 
(iv) Directorate of Production; 
(v) Civil & Engineering Department; 
(vi) Transport Department; 

(vii) Stores & Purchase Organisation; 
(viii) Finance & Accounts Organisation; 

(ix) Co-ordination and Progress Division; and 
(x) Administrative Division. 

The Directorates of Geology & Geophysics are under 
the overall charge of Chief of Expl()(I'ation and the Direc-
torates of Drilling and Production are under the charge 
of Chief of Exploitation. 

133. The Commission has also set up a Research and Research lad 
Training Institute at Dehra Dun with the assistonce of the r:a~~~~~ 
United Nations Special Fund. The Institute is headed by a 

. Director and a United Nations Project Manager. This In-
stitute is designed to undertake research in applied prob-
lems connected with petroleum exploration, development 
and production; to organise refresher courses for person-
nel already in service of the Commission and to train new 
personnel required during each year for the implementa-
tion of petroleum exploration and production programme. 
of the Commission. 
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1leJIooal and 134. The Commission has a Regional Office at Baroda, 
Sub-OfIk:ea. ~d three Sub-offices at Delhi, Calcutta and Bombay. 

The Regional Office at Baroda, which is under the 
charge of a General Manager, who looks after the explo-
ration, drilling and production works by the Commission 
in the Western region. 

135. The Sub-office of the Commission at Delhi main-
tains 1iaison with the Ministry of Petroleum and Chemi-
cals and other Ministries of the Government of India. 
The Calcutta OffiCe maintains liaison with the GeolQgical 
Survey of India. Besides this office also axranges for the 
transporation of imported eqUipment to Rudrasagar Pro-
ject and other drill sites in Assam. 

The Bombay Office mainly looks after the receipt of 
imported stores and equipments and their despatch to the 
respective projects/drill sites, scattered all over the coun-
try. In addition, the Project Offices are required to be 
set up near the drill sites to control and organise activi-
ties. 

136. TILe Committee are informed that the, Regional 
Office at Baroda has been functioning effiCiently and ha.B 
contributed materially to greater efficiency by providing 
technical guidance to the prooects. They 'understand that the 
CommisBion proposes to Bet up another Regional O,fjice at 
Sibsagar for the Eastern Region. The Committee con.sider 
this a step in the right direction since Regional Office con-
'tributes towards greater efficiency by co-ordihuJ.ting t1~ 

work and reallocating technical men and m.aterial depend-
ing on the need of different projects in the region. They 
hope that a decision. in the matter would be taken expedi-
tiously. .' 

F, LOC!ation of Headquarters 

137. The Headquarters Office of the Commission is loca-
ted at Dehra Dun. The Committee were informed that' 
Delhi would have been the most conven,ient place for 
locating the Headquarters of the Commission as it wu 
more central with respect to the regions in which the 
Commission was carrying out its activities. Debra Dun 
was chosen as it was near to Delhi and also because some 
other scientific institutions were situated there. The ques-
tion of shifting the Headquarters of the Commission to 
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Delhi or Faridabad was considered both by the Co~sion 
and the Govenunent of India in 1963. The proposal waa 
not pursued 

138. During evidence, the Chairman of the Commissio~' Locatioa'" 
stated that it was certainly inconvenient and expensive ::::~~bra 
to have the Headquarters of the Commission at Dehra Dun. Dun incoa-
The Secretary of the Ministry also felt that normally the =1::' 
Headquarters of the Commission should have been in 
Delhi as it could function much more effectively. 

139. The Committee feel that in locating the Head-
quarters of the Commission at Dehra Dun, the Govern-
men.t have taken a hasty decision, without fully consider-
ing the advantages and disadvan.tages of the . location. 
The Committee realue the diOicu.lties of shifting the Head 
Office of the Commission at this late stage. They recom-
mend that in future Government should give careful 
thought and consideration to all aspects . before finally 
deciding upon the location of the Headquarters of a public 
undertaking. 

140. At present the offices of the Chairman & Member Loc:Itioo of 
(Finance) of the Commission are located at Delhi. It is ~ 
stated that the main advantages in locating these offtces aDd Mcm-
at Delhi are: giDIDCO) ., 

(i) Dehra Dun is not eminently convenient for keep- clhi.. 
ing in touch with and visiting the Commission's 
Projects all over the country; 

(ii) Constant consultation with Government; and 
(iii) In the formulation of general policy and pro-

gramme by the Commission, constant consulta-
tions with the Minister and Government have 
been found to be essential. 

It is also stated that with a view to exercise day to 
<lay conkol and guigance, the Ch~ and Member 
(Fin~e) visit Jlehra Dun and offtcials at Dellra Dun 
vi$it Delhi frequently. 

HI. The Committee cOnBider that the mainte?l4nce of 
two e$t(1bl~1J.ments at Delhi and Dehra Dun Q$ well as t~ 
treq~en.t visitB of officia"" of the Commi$,ion to .Delhi (1ft(! 
Dehrlil. Dun is 'BQt conducive to good. admin.istration.. Thf 
260 3--(Aii) LS-4 
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unsati3factory state oj stOTes accounts may partly be attn-
buted to these two key officer. being away from the Head-
quarters. The Committee are convinced that the Chair-
man and the Member (Finance) should be stationed at 
the Headquarters office otherwi3e supervision tends to be 
14.r. Their presence at Dehra Dun would contribute to 
greater efficiency. The Committee recom~nd that the 
offices of the Chairman and Member (Finance) should be 
.hifted to Dehra Dun. 

G. Std Stren&1h 

142. The category wise total staff strength of the Com-
mission for the last four years has been as given below:-

As on 
Category 

31-3-61 31-3-62 31-3-63 31-3-64 

Class I 289 371 506 626 
aus II 56 78 107 96 
Clas III (Technical) 2260 3752 4750 5825 
Class III (Non-

. Technical) II 67 1588 2374 2727 
Class IV 85" 1905 3029 4646 

TOTAL 4626 7494 10'766 13620 
------ -- ----------_ .. ----------

143. It will be seen that the total staff of the Commis-
lion rose from 4626 in 1960-61 to 13,620 in 1963-64 i.e. an 
increase of about 194.4%. It has been stated that the staff 
strength has increased in relation to the increase in the 
physical operations of the Comll1ission. 

Regarding the increase in the number of Class I Offi-
cers during the last four years, it has been stated that 
nearly all the Technical Officer belong to Class I cadre. 

144. The Committee enquired whether any systematic 
uaessment of requirements of staff had been made by the 
Commisaion. It was stated that staff requirements were 
aueaaed according ~o fixed norms. Where no norma exist-
ed, staff was detennined in the light of past experience 
and actual ar anticipated work load. It is thus e'Vident 
tIl," no Iynematic 1'I.onn.s have been 14id clown for aU 
categories of staff. The Committee condcler that fixing 
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of norms at tQOrk load is W'1l eBBential for efficient and 
economiclll utilisation of mff. In fact they 
Jeel that the rise in the number of 
CIczu I OfJicer, frcnn 289 011.. 31st Ma,.ch. 1961 
to 626 on 31st Ma,.ch, 1964 is diBpT'oportion.ately high. The 
Committee ,.ecommen.d tha.t steps should be taken by the 
Commission to determine the ft.OT7nI of work load for all 
eategories of staff expeditiously and to ,.eassess and ,.anon.-
lise the staff st,.ength acc07'dingly. 

145. It is noted that the staff strength of Cambay Pro- Staff StreB-
jed has increased from 1175 in March, 1963 to 1295 in ~-:.,. 
April, 1964. The Committee enquired about the justifica-
tion of such a large number of staff at the project when 
the field had been exploited. It was explained that addi- . 
tional staff was required for the development and installa-
tion of gas producing facilities. In another two years, 
however, when the Cambay gas field went into production 
it would not be necessary to have more than 200 or 300 
persons. there. 

146. It is obviOUS from what has been stated abow that 
• good many of e:risting staff a,.e not employed fuUy. The 
Committee feel that there was little justification in having 
such a large complern.ent of staff at Cambay, when the field 
has already been. developed and is ready to supply gas to 
Dhuva,.an Power Station. According to thei,. own admis-
lion the requi,.ements of staff at Cambay is estimated 
only between 200 to 300 after the supply of gas begins. 
This is an instance where excessive staff has been. employ-
ed by the Commission i,.,.espective of the ",eed therefM. 
There appea,., to be no prope,. planning and p1'Og7'amming 
for the deployment of staff. The Committee ,.ecommend 
that quick action should be taken to ,.educe the staff to 
the barest minimum. 

147. A statement showing overtime payments made by?'= 
the Headquarters .and other offices of the Commission is 
placed at Appendix n. It will be seen from the state-
ment that payments on account of overtime are being made 
regularly in these oftlces. The total amount of such pay-
ments during the last two years' was as under: 

1962-63 
1963-64 
April, 1964 to August, 1964 

Rs. tuhs 
0·91 
2·55 
1.96 

(for fiVe months) 
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148. These payments work out to about 2% of the total 
salary bill of the ColIllDission. The Committee under8tand 
that the supervisory staff upto the category of superinten-
dents were also entitled to overtime payments. The re-
presentative of the Commiuion informed the Committee 
that with a view,' however, to reatr1ct the scope and limit 
of overtime allowance, the Cornm.i.saion had recently decid-
ed that overtime allowance would be sanctioned very 
sparingly and only on the approval of the Head of the 
Office or of an Officer of the rank of Deputy Director or 
Superintending Geologist etc. 

149. It is thus evident that strict control waa not exer· 
cised on the payment of overtime allowance in the paRt. 
The Committee consider that the regular payment of over-
time aUowance encourages the staff to postpone work 
beyond the normal working hoors to enable them to draw 
overtime. Such a practice is further encouraged when 
supervisory staff is also entitled to overtime allowance. 
The Committee trust that overtime payments would be 
reduced to the minimum as assu.red by the ChairrncJn of 
of the Commission. 
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KOYALI on. REFINERY 

150. The Third Public Sector oil refinery is being estab- ~~~p 
lialled at Koyali near Baroda, with the technical and finan- finery. 
cia! assistance extended by the Govern:ment of U.S.S.R. 
An agreement to this effect was signed on the 21st Febru-
ary, 1961. This refinery will process fndigenous oil from 
Ankleshwar oil field. The initial capacity of the refinery 
will be two million tonnes per year wnich will be ulti-
mately expanded to three. The original estimated cost of 
the refinery was Re. 30' 21 crores inclusive of foreign ex-
change cost of about Rs. 8' 78 crores. The outlay inc::ludes 
a Thermal Power Station, township and other facilities. 

151. It came out during evidence that while KoyaII re-
finery is under the Commission, the other two refineries 
in the public sector are being managed by Indian Oil Cor-
poration. The Committee are not happy cJbout the pre-
sent arrangement as they consider that public undertaJc.. 
ings in the same field of activity should normally be under 
the administrative control of one management. It is, 
therefore, desirable that the Koyali refinery should be 
transferred to the Indian Oil Ccwporation. They recom.-
mend that a decisio7ll in this regard may be taken without 
Gny delay. • 

152. The Committee understand that the cost of Koyali Estimated 
refinery is under revision and it is expected that the re- Colt. 
vised estimates will be about Rs. 26' 36 crores resulting in 
a saving of Rs. 3' 85 crOre8. It has been stated that sav-
ings have been effected by distributing work among seve-
ral contract'ors both on the civil and mechanical side and 
by procuring as much eqUipment as possible indigenously. 

153. The Committee appreciate the me(I8'U.res taken bll 
the management in effecting savings in the cost of refinery. 
'they trust that StLch efforts would continue to be made tJt/ 
them to reduce expenditure, wherever possible. The Com--
mittee would also like to add that when officers show StLch 
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initiative, it is but proper that their merit ,hould be re-
cognised in some fitting manner and the matter given due 
pu.blicity 80 that others could emulate them. 

154. The original and revised dates for the completioa 
of the various units of the refineries are as under: 

Unit Original dates 
of completion 

Revised· dates of 
completion 

(i) Atmospheric Unit December, 1964 Feb./March, 1965 
First Phase 
(I million tonnes) 

(ii) Thermal Power December, 1964 Feb./March, 1965 
Station 

(iii) Second Million 
tonne 

Middle of 1965 . September, 1965 

(iv) Third Million tonne Sometime in 1966 

155. It will be noted that one million· tonne unit and 
Thermal Power Station which were scheduled to be com-
pleted by December, 1964, are now- expected to be com-
pleted "by February /March, 1965. This delay of about 
three months and change in the schedule were attributed 
to the following reasons: - • 

(i) late arrival of detailed warking drawings for 
certain units; If 

(li) late arrival of equipment from USSR; ana 
(iii) delay in the construction" of railway =siding due 

to the writ application of villagers of Karacliia . 

• At the time of fllctual verification of the report, the MiDiltry hu 
stated that the dates for the completion of the ICoyali refinery hive beea 
further revised u fonows :-

(i) Fint Phue (1 Million TODDet) .• 
(if) Thermal Power Station 
(iii) Second MilUon Tonnes 

AuPt , rt6s 
JUly,It6S 

.. I>~ber. I96s 
This delay is the result or a two months Itrike or the worken of 

the Brection contracton and the Don-receipt of lome equipment from 
U.S.S.R. 
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156. It haa now been stated that on the basis of the 
progress hithwto achieved in the construction of the re-
finery and also taking into consideration the likely delaY' 
in the receipt of equipment, it should be possible to com-
mission all the units according to the revised schedulee. 
The Committee trUlt that reviled time schedule. 'Will be 
4dhered to. 

157. The Committee are informed that the pattern of Pauem fII 
production of the Koyali refinery is based on the minimum Procluctioa. 
production of motor spirit and maximum production of 
the middle distillates like superior kerosene, high speed 
diesel oil, furnace oil, etc. According to the latest think-
ing it is proposed to include new products like lubricat-
ing oils also in the production pattern. Thus the Com-
mittee note with satisfaction that in determining the pat-
tern of production of the refinery, the future requirem.ent. 
of the country have been kept in view. 



VIIl 
GBNERAL MATTERS 

A. Petro-Chemicals 

158. The Committee are informed that the development 
of petro-chemical industries is being considered by the 
Commission. The French Institute of Petroleum which 
was entrusted with the study submitted a report in Marcht 

19a. The report baa been examined by Government 
which has approved the setting up of a petro-chemical 
complex in Gujarat region near Koyali refinery. This pro-
ject will be implemented in phises by 1968-69 at a cost of 
about Rs. 100 crOre6. As the bulk of capital for this pro-
ject would be in the farm of foreign exchange, it was de-
cided in July, 1963 to seek foreign collaboration. Some 
proposals received in this regard are stated to be under 
examination by a Working Group set up by Government. 

159. In view of the increasing demand for synthetic che-
micals, fertilizers and organic polymers, the Committee 
cannot over-emphaBise the importance of setting up of pe-
tro-chemical industries in the ccmntry. It has been stated. 
Iby the Minister of Petroleum and Chemicals recently that 
"the growth of Petro-Chemical complex in- -different re-
gions in the country will bring about an economic trans-
formation and change in the present sluggish economy of 
India with new life and vitality." The Committee trust 
that concerted. effOf'tB wilt be made to set up theBe· indUB-
tries at an early date. 

B. Central Workshop, Baroda 
160. The Commission has decided to set up a Central 

Workshop at B8Il'Oda to undertake capital repairs of Dril-
ling Rigs and other equipment for which no facilities are 
at present availabie in the country. The Workshop will 
be constructed in two phases viz. (i) Repair phase and 
(U) Production phase. At present only the repair phase 

which is estinmted to cost Rs. 192' 45 lakhs is being built 
in collaboration with Rumania. The production pbue 
has yet to be planned. It is expected that the first phase 
will be completed by March, 1966. 

So 
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1.1. The Committee enquired whether any delay in 
the construction and completion of the workshop was anti-
cipated. They were informed that there liad been already 
lOme delay on account of non-availability of foreign ex-
change for import or equipment. During their visit to 
Baroda in October, 1964 the Committee also learnt that 
there was also some delay in SuPply of steel and power to 
the workshop. 

162. The Committee a.re concerned at the dela.ys tn the 
commissioning of the workshop. n is wen known thclt 
dela.ys inuariably iftCrease the estimated cost of the pr0-
jects and also put of! production M' repair, of paf'tB which 
in the meantime have to be imported and are a drain on 
the foreign exchange resources. The Committee hope that 
every effort will now be made to complete t1ie workshop 
in the least possible time. 

163. It is noted that the designs for the execution of De8iWlDl for 
the or .. -the Repair Phase of the WorksIiop have been obtained shop. 

from Rumania at a cost of Rs. -,f"l !akhs. This included 
designs for StoreHouse, storage racks etc. 

164. The Committee enquired why the Indian Engineers 
were not associated in the designing of the workshop. 
They were infarmed that as the Indian engineers were 
not conversant with the system of overhaul and repairs 
to oilfield equipment, they were not associated with the 
designing of the workshop. So far structural design was 
concerned, Indian engineers could, however, prepare it. 

165. During their visit to Baroda filoctober, 1964, the 
Committee felt that the designs given by the Rumanians 
we're costlier and not related to Indian conditiom. It also 
transpired that the spectfications and designs of the work-
shop 8ft intended to bear the weight of snow in winter, a 
condition-which does not prevail at Baroda. It has been 
admitted by the representative of the CommiSBion that 
IUch a structure is not necessary and that there has been 
a lot of waste. The Committee consider that the cheaper 
deIigns tor these .tfUCtures could haue been prepared in 
the country itHl'/. This has -reBUlted not only in the p4V-
fMftt of RB. 4' 7 lakhs to the Ru.ma.tdans for theBe duig'llB' 
but ift, tftC1'edSed cost, i" their cimatnLction. The Com-
"'ittee "'Vf! that remedial measures ,hould be 'take" to 
a.void recurrence 01 BUch ccues in futurre. 



sz 
C. Extra expellditure of as. 1,92,793 on account of Faulty 

Estimates 

166. In para S of Audit Report on the accounts of the 
Oil & Natural Gas Commission for the year 1961-62 it hal 
been stated that in August 1961, the ComnUssion called for 
tenders for laying underground pipelines at Ankleshwar 
oillleldS for trial production of oil. The lowest quotation 
for this work was for Rs. 8,04,847 as against the estimated 
cost of Rs. 8,86,722. A Committee of officers was con-
stituted to scrutinise the tenders which recommended the 
award of the contract to the lowest tenderer on est4mated 
rates minus 9' 25% mainly on the consideration that the 
commission would be called upon to pay more in the 
event of quantity of earthwork increasing, as the tender-
ed rates for earthwork were very high. 

167. During the course of actual execution, the earth-
work, instead of getting increased, as contemplated by the 
Committee actually decreased. by 6,10,765 eft. Thus as a 
result of the inaccurate estimation of earthwork, the 
Commission was put to an extra expenditure of Rs. 192,793. 

168. In this connection it has been admitted by the 
Commission that the (i) concerned technical officer failed 
to work out reasonably accurate estimate of quantum ot 
earth work, (ii) the other members of the Committee also 
failed to insist on any data before falling in line with the 
suggestions of the officer concerned, (iii) the firm to which 
the contract was given, was registered only one day before 
the award of the contract and was not experienced in the 
line, (iv) the firm was not even capable of fUling in proper 
rates in the tender and was shown favour by the technical 
officer in as much as that their antecedents were not veri-
fied; and (v) the lopsided rates quoted by the firm in the 
tender were got replaced by the rates estimated by the 
technical oftlcer. 

169. During evidence the Chairman of the Commission 
stated that although the case wu brought to their notice 
in April, 1962 by Government Audit, it was referred to the 
Special Police Establishment in 1963 ·for detailed investi-
gation as the case was fairly serious. The Special Police 
Establishment have reeommended regular departmental 
.ction against all the officers involved in the case. The 
Special Police Establishment, however, felt that no pr~ 
cution was possible. 



170. It has also transpired that out of these four officers, 
only one is still in the service of the Commission. The 
technical officer has left the Commission and joined the 
Indian Oil Corporation. one has reverted to the Gujarat 
State Government and the fourth one hlBs retired. 

171. It was further stated by the Commission that the 
Indian Oil Corporation and the Government of Gujarat 
have been asked to initiate disciplinary proceedings against 
the two officers. The Officer who has retired has since 
submitted his explanation which is at present under the 
consideration of the Commission. The explanation of the 
fourth officer, who is still in the sernet" of the Commis-
sion, ~s been asked for. 

.. 

172. The Committee are concerned at the serious irre-
gularities committed in this case. The facts revealed are 
disquieting and indicate lapse on the part of the Commis-
sion. There has also been inordinate delay in conducting 
enquiries and taking disciplinary action against the COft-
cerned officers. The Committee urge that disciplinary 
action against aU the officers, including those in the em-
ployment of Government of Gu;arat and Indian Oil Cor-
poration should be taken without further delay. 

173. The Committee also desire to emphasise that it 
would encourage irregularities and indiscipline if the 
delinquent officers of one public undertaking are allowed 
to secur~ employment in another public undertaking or 
Government. They, therefore, recommend that Government 
should lay down guiding principles governing the emploSf-
ment of CYjJicers of one public undertaking by another 
public undertaking or Government SO as to ensure that 
such cases do not recur. 

D. Collapse of a tank at ADldesh1f'ar 

174. The Committee understand that at Ankleshwar aD 
overhead water tank of 50,000 gallons capacity costing 
Rs. 68,000 collapsed IBt Ankleshwar within one day of its 
completion, when it was being te7!ted. A Committee which 
was appointed by the Commission to enqUire into the acct· 
dent came to the conclusion that the tank collapsed dup. 
to the failure of the supporting structure as one of thE' 
columns had failed due to ineffective bracing. Since. the 
contractor agreed to reconstruct a similar tank at his own 
cost, the Committee was of view that tbtft was no finan-
cial loss to the Commission. 
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175. The Committee are UMaPP1l about the accident. 

They feel th4t had proper care and supervision been exer-
cised in the 'beginning by the pro;ect authorities this acci~ 
deft.t which has delayed the commiaBioning of an es,ential 
Bennee would not have happened. It emphasises the nece,' 
dty to take euery precaution in awarding contracts in 
)'ut1&re. 

E. Rent of Buildings at Debra Dan 
176. The Committee are informed that at present 38 

buildings have been hired at Debra Dun for accommodat-
ing various directorates/divisions/laboratories etc. of the 
Commission. The annual rent paid ,for these buildings 
came to about Rs. 1,75,176. It is stated that a proposal to 
eonstrucl three Blocks of four storeys each in Tel Bhavan 
Campus to accommodate some ofBces is already under the 
eonsideration of the Commission. As the CommissiOn is 
paying heavy rents for hired ,buildings, the Committee re-
eomm.en.d that a decision on the proposal may be taken a.a 
.,.Z'II as poBltble. 



IX 

CONCLUSION 

177. During their examination of the Oil &: Natural GGI 
CommiBsionl the Committee have kept in mind the ditJi.-
cu.Zties that a new venture like the ONGC had 110 face in 
the field of oil exploration and exploitation. The task of 
the CommisSion was not an easy one particularly a.cr oil 
technology wa3 new to the COUft.try and there wa.s a shor· 
tage of technically experienced persons. Despite these 
ditJi.culties the effort, of the CommisBiQn in locating new 
oil/fJ0.3 fields and putting t'lu! country on the oil map of the 
world is commendable. 

178. At the same time, the Committee have noticed 
several disquieting features in the working of the Com-
mission which have been referred. to in paragraphs mprL 
The more imporbant of these are given below:-

(i) Proper valuation of the a~sets which represented 
the initial capital of the Commission amountinl 
to Rs. 5: 58 crores had not been undertaken and 
the normal procedure in this regard was not 
followed. (para 63). 

(ii) Stores and other allied accounts of the Cornrn!a-
sion were incomplete and had not been main-
tained properly. (para 74). 

(iii) The purchases of stores were made without pro-
per assessment of their reqUirements which re-
sulted in unnecessary stock-piling and over pur-
chasing of stores worth a few crores of rupees. 
(para 88). 

(iv) Physioal verification of all the stores which at 
the end of March, 1963, amounted to over Rs. l' 
crores had not been done properly. (para 94). 

(v) Receipt of stores particularly imported. stores fol 
which payments have been made, had not beell 
linked up with the invoices. The value of such 
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unlinked stores amounted to about Rs. e crores. 
(para 98). 

(vi) Proper records of capital and non-consumable 
stores had not been maintained. Even the dis-
tribution registers for temporary issues of all 
items of stores and machinery on loan to the con-
tractors had not been maintained properly (para 
101). 

(vii) Targets of perfonnance for Geological Field 
Parties were not fixed realisatically. (paras 14-
16). 

(viii) Rigs and. other allied equipments were not fully 
utilised and had to remain idle for varying 
periods due to lack of planned programme or 
proper maintenance. (paras 31-33). 

179. The Committee feel that with proper management, 
coordination and conn-ol, most of the short-comings could 
have been avoided. They hope that with the appointment 
01 a full-time Chairman as the Chief Executive of t1te 
Commission as recommended by the Committee, these 
lapses would not recur and the Commission would be geared 
to the tcuk of exploring ana exploiting the oil resources of 
the country at a faster pace. 

180. The Committee have no doubt that the Commission 
would now direct its energies to full utilisation of its man-
power and costly drilling equipment. At the same time 
~, ,hould be made to reduce dependence on imported 
tlrilling equipment by arranging its production at the 
Heavy Engineering Corporation or other indigenous sources 
.. early as possible. 

NEW DELHI; PANAMPILLI GOVINDA MENON, 
April 6, 1965 Chairman, 

Ch4it1'a 16, 1887 (Saka). Committee on Public Undertakings. 



APPENDIX I 

(Vide para 5) 

Functions of the ONGC as given in Section 14 of the 
Oil & Natuml Gas Commission Act, 1959 are as follows:-

(a) for the carrying out of geological and geophy-
sical surveys ·for exploration r)f petroleum; 

(b) for the carrying out of drilling and other pros-
pecting operations to prove and estimate the 
reserves of petroleum; 

(c) to undertake, encourage and promote such other 
activities as may lead to the establishment of 
wch reserves; 

(d) to undertake, assist or encourage and promote 
the production of petroleum from such reserves 
and its refining; 

(e) for the transport and disposal of natural gas and 
refinery gases produced by the Commission; 

Provided that no industry, which will use any of 
these gases as a raw material shall be set up by 
the Commission without the previous approval 
of the Central Government; 

(f) to undertake, encourage and promote geological, 
chemical ond other scientiftc investigations whe-
ther in or outside the laboratory; 

(g) to undertake, assist or encourage the collection, 
maintenance and publioation of statistics, bullet-
ins and monographs; 

(gg) to promote and form companies in compliance 
with the requirements of the Companies Act, 
1956 for any of the purposes aforesaid; and 

(h) to perform any other function which is supple-
mental, dncidenta1 or consequential to any of 
the functions aforesaid or which may be pre&-
cribed. 
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APPENDIX II 
(Vide Para 147) 

StQtenWlt s~ tM Over-Ii"" Paid to tM Staff 
(In Rupee.e) 

Name of the Office! 
Project 

Amount Amount paid 

1962-63 1963-64 April 64 to 
August, 1964 

I. Headquarters rSS,793'SS 1,01,183' 30 57,600'3° 
2. Ahmedabad Project 7,55°'32 9,227'98 13,784'43 
3· Cambay 7,671 '30 20,088'59 8,883'34 ... Baroda 21,183'24 9,872'25 
S· Hoshiarpur 1,280'00 8.606'46 976 '01 
6, Calcutta 658 '50 6.271 '21 4,172 '06 
7, Sibsapr 10,215' I2 31.743'55 22,443'84 
8. Badaun , 03.540 '13 3,750'48 5,363'24-
~. Tilhar 4,018 '00 5,726 '6S 

10. Olpad I .. ~'96 747'20 
II. Bombay 946'25 1,335'75 1,534'60 
12, Ankleshwar 39,804'33 29,208'88 
13, Delhi 4,082' 18 2,827'50 1.543'80 
14· Raxual 589'00 1>490'95 
15· Pattukkottai 2,691' II 1,828 '95 
16. Purnea 56 '85 JAIl '98 
17· Jaisalmll , 1J9' 50 24'20 331-65 
18. Karaikl-.dl 2,021 ,6o 

19- Mohand 300.50 
._-------
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I 2 

I 10 

2 12 

3 15 

Summary of Conclusions/Recommendations 
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Considering the urgent need to establish indigenous 
sources of oil, the Committee feel that the progress 
of surveys made by the OU and Natural Gas Com-
mission is slow. They consider that the difficulties 
enumerated by the Commission could well have been 
foreseen and are certainly not insurmountable. It 
is regrettable that no detailed long-term and short-
term plans with the targets to be achieved in each 
field have been set out. The Committee hope that 
this important aspect would receive urgent attention 
by the Commission. 

It will be regrettable if the latest techniques and tools 
are not availed of for lack of foreign exchange. The 
Committee, therefore, urge that Government should 
give serious consideration to this aspect and allocate 
foreign exchange to the Commission for this purpose. 
There is also no reason why the assistance ofU.S.S.R. 
and Rumania, which are rupee area countries may not 
be fully utilised for the purpose. 

It seems to the Committee that allocation of work to 
the Geological Field Parties proceeded on area basis 
rather than on norms of detailed mapping to be done 
by them. This obviou'ily has resulted in the Parties 
not being fully engaged in the areas allocated to them. 
Such a situation could have been avoided, had 
nortos of work for detailed mapping been fixed for 
each Party. Further it will be noticed that targets 
have been scaled down from 1769 Km. in 1961-62 to 
232 Km. in 1963-64, while there was not much diffe-
rence in the number of parties employed. • 

The Committee understand that the Commission has 
recently fixed the targets and has directed that any 

59 
2803 (Ali) LS---S. 
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change therein should be reported to it lor approval. 
The Committee are not happy that this essemiat 
decision was not taken by the Commission much 
earlier. 

The Committee consider that for planned development 
it is essential that targets of achievements are fixed 
in advance. They recommend that the targets for 
Field Parties should be fixed realistically and oa 
scientific data with reference to the nonns of work 
fixed so that assessment of performance may become 
easy. 

It is noted that no standard unit costs of surveying and 
drilling have been fixed so far by the Commission. 
The Committee fail to understand as to how in the 
absence of standard costs, the efficiency or otherwise 
of its operations in the matter of surveying and drilling 
has been judged by the Commission. The Com-
mittee recommend that an attempt should be made 

., to fix and finalise these costs expeditiously in tlIe light 
of experience gained by the Commission.- ~fforts 
should also be made to collect the costs obtaining in 
other countries and Oil India Limited, for judging 
comparative efficiency. 

The Committee are unhappy at 'the reduction of targets. 
for drilling of wells froin 61 I to 480. As admitted 
by the representative of the Commission, the scaling 
down would affect the future production programme 
of the Commission. The Committee consider that 
urgent attention should be given to remove the diffi-
culties encountered by the Commission. It is waste-
ful to allow rigs to remain idle for long periods for 
want of transportation equipment. The Commit-
tee have no doubt tbat with better utilisation of men 
and rigs and proper planning, the targets for the 
Third Plan can still be revised upwards. They,.. 
therefore, suggest that the matter may be reviewed. 
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Whatever the reasons, the fact emerges that there have 
been inordinate delays in the utilisation of rigs. This 
indicates that the Commission had not proceeded on 
any planned programme with the result that there was 
no feeling of urgency for utilising all the rigs within a 
scheduled ,programme. The Committee feel that 
the appointment of a Liaison Officer in U .S.S.R. could 
have avoided the despatch of incomplete ri(lts. 

While inclement weather may be a good reason tor th e 
rigs to remain idle for sometime, there can be no 
excu'>e for keeping them idle on account of shortage 
of men, material and lack of instructions from Head-
quarters. Maximum utilisation of rigs could only be 
achieved by advance planning. As idle time of rigs 
puts up the costs of wells, the Committee consider it of 
utmost importance that energetic and effective mea-
sures should be taken by the Commission to have a 
planned programme for maximum utilisation of rigs. 

It is noted that there is wide variation in the time 
prescribed and the actual time taken per well for 
different drilling operations. It has been explained 
that unforeseen difficulties can arise in transporting 
a rig and testing of a well. The wet weather and 
lack of roads make the transportation of' rigs difficult. 
The Committee consider that it was bad planning not 
to have taken into account these factors in fixing the 
norms of operations. They expect that norms onCe 
fixed are adhered to. 

The Committee are unable til appreciate why the 
approach roads at drill sites at Ankleshwar were 

-constructed in some cases after the drilling was 
over. They feel that there has been lack of planning 
in their construction. The Committee recommend 

. that the whole question of constrqction of approach 
roads needs investigation to avoid similar situations 
in future. . 

The Committee understand that a considerable quantity 
of chemical mud is left at each drill site after the 
completion of the work and that considerable saving 
of cost can be effected if it is collected and used at 
other wells. They have been informed by the Com-

o mission that arrangements are now being made to 
do this. This would indicate failure to appreciate 
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the economics of left out mud c:hemiaIls, which cost 
a good deal. The Committee trUSt' that p-eater 
awareness of such matters which ultimately affect 
the economy of the Commission, will be displayed 
by the management in future. 

The Committee appreciate the difficulties in supplying 
crude to the two oil refineries at Bombay from Ankle-
sbwar after the Koyali refinery goes on stream. To 
meet this shortage these refineries will have to import 
crude from abroad involving an annual expenditure 
of about Rs. 6· 64 crares in foreign exchange. This 
situation underlines the necessity for exploiting the oil 
resources in the Western region so as to attempt to 
maintain the present supplies to these refineries . 
The Committee urge that every effort should be 
made by the Commission to exploit as quickly as 
possible new oilfie1ds in the area. 

The magnitude of import of oil and its products in the 
country, the rapid increase in their consumption in 
future and the continuing scarcity of foreign ex-
change underlines the urgency and importance of 
exploring and exploiting the oil and gas resources in 
the country. Some progress has been made in 
discovering oil and establishing its production but 
the consumption of crude and refined products is 
rising at such a rapid rate that determined efforts 
have to be made by the Commission to discover more 
oil fields in the shortest time possible. The Com-
mittee feel that towards this end, the Commission 
should lay greater emphasis on rapid exploitation of 
areas known to be oil bearing. 

The Committee consider it unfortunate that there has 
been delay in the supply of gas to the Dhuvaran and 
Uttaran Power Houses of Gujarat Electricity Board. 
This has resulted not only in deferment of revenue 
to the Commission but flaring up of considerable 
quantities of gas. Further the existing staff at 
Cambay is not fully employed as pointed out in para 
J 46 infra. The Committee urge that concerted 
efforts should be made by aU concerned to see that 
the supply of gas is started as early as possible, so 81 
to avoid unnecessary wa .tage. They also recommend 
that until such time as Uttaran Power House is ready 
to utilise the gas, the feasibility of pumping and stor-
ing it underground may also be examined by the 
Commission. 
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The Committee understand that the price at which the 
pa will be wpplied to Dhuvaran and Uttaran Power 
Stations of Gujll'8t Electricity Board has not yet 
bcea aettled. As there was some dispute about the 
• price of pa, the matter has been referred to an 
Arbitrator . 

In this context the Committee feel that the price of 
gas or at least i formula for its fixation should have 
been agreed upon at the time of entering into the 
agreement to supply gas rather than leave it to a later' 
date when it has become necessary to refer it to arbitra-
tion. 

In the production of gas at Cambay some vapours 
condense into liquid hydrocarbons, technically known 
as condensate. With the production of about a 
quarter million cubic metres of gas per day, about 
40 tonnes of condensate are expected to be produced. 
The Committee understand that the condensate can 
either be used in the drycleaning or in petro-chemical 
industries or can be blended with crude oil and re-
fined. They hope that as and when the supply of 
gas begins and condensate becomes available every 
effon will be made to market the product so that it 
may not go waste. 

The Committee consider that the tenns and conditions 
governing the advance of funds to the Commission 
should be determined by Government as early as 
possible. They feel that the giving of grants of the 
order of Rs. 130 crores to such bodies indefinitely 
is not conducive to efficiency and economy as it en-
courages lack of cost consciousness. 

The Committee faU to understand how in the absence 
of physical verification and proper valuation of the 
assets, it could be ensured that the initial capital of 
the Commission was represented by real assets taken 
over by it. It was wrong for the Commission not to 
have followed the normal procedure in this respect. 
They recommend that immediate steps should be 
taken to reassess and evaluate the initial capital of the 
Commission. 

The Committee feel concerned at the inordinate delay 
of more than five years in the finalisation of the form 
and manner in which the accounts of the Commission 
are to be maintained. Action in the matter was 
initiated only in Octcber, 1961, after a delay of two 
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years. Even three years thereafter, the final decisio. 
has not been taken in the matter. This is a serious 
lapse. The Committee consider that in such cues 
where Government is statutorily responsible for pre-
scribing the form of accounts and the manner ill 
which they should be maintained, it should be en-
sured by them that this is done expeditiously. 

It is surprising that although the Commission has been 
in existance since October, 1959, no efforts have beea 
made by 1t to compile the Accounting Manual. 
The Committee consider that the unsatisfactory state 
of affairs in the maintenance of accounts particularly 
stores accounts, which has been referred to in paras 
infra, is partly due to the non-compilation of the 
Manual. They feel that the compilation of the 
Accounting Manual should have been taken up as 800. 
as the Commission was set up. The Committee 
hope that at least now concerted efforts would be 
made to finalise and publish the Manual without 
delay. 

21 10 The Committee further feel that it would be very desir-
able if Government in consultation with Comptroller 
& Auditor General of India should arrange to compile 
a Standard Accounting Manual for the guidance of 
all the public undertakings which could be adapted 
by them with suitable modifications wherever nec:el-
sary. This should present no difficulty as there are 
certain basic forms which are common to all public 
undertakings and can be standardised. 

22 71-14 It was admitted during evidence that there had been a 
serious lapse in the maintenance of accounts relatiDl 
to stores and that the standard had not been upto the 
mark. The Committee consider that the responsi-
bility for the unsatisfactory stat~ of stores accoun!ll 
primarily rests with the Commission. It is surpris-
ing that the Ministry was. not even aware of the situa-
tion till the receipt of Audit Report in April, I963. 

,It is normally expected of the administrative Minia-
tries to keep themselves informed of the true state of 
affairs in the public undertakinr under their ad-
ministrative charge. In view 0 the serious lapl108 
in the maintenance of stores accounts the Com-
mittee recommend that . the circumstances lcadina 
thereto should be investigated and rcspoDsibilitJ 
~ed to avoid their recurrence. They urge that 
Vigorous steps should be taken to bring the stores 
accounts in proper order and to reconcile the dis-
crepancies found therein. 
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The Committee are not convinced with "the reasons 
advanced for the delay in the submission of annual 
accounts of the Commission. As far back as April 
1958, the Estimates Committee in para 44 of 
their Twenty-second Report (Second Lok Sabba) 
relating to Oil & Natural Gas Commission, had 
recommended that the Commission should take 
immediate steps to draw up and maintain their 
accounts in commercial form. It is apparent that 
both the Commission and the Ministry did not I 

realise the urgency or the need to finalise and 
submit the accounts within· the time provided 
in the Act. In fact Rules were amended to cover the 
delays. The Committee cannot but regard it as 
extremely unsatisfactory. They recommend tbat 
:oncerted efforts should at least now be made to 
prepare and finalise the annual accounts by due 
dates as in the absence of such accounts the ope,ati()n 
and performance of the Commission cannot be 
properly evaluated. 

The Committee note that at present the audited accounts 
of the Commission are not included in its Annual 
Report and the two documents are presented to Parlia-
ment separately. They suggest that as far as possible 
the audited accounts should be included in the Annual 
Reports of the Commission. 

The Committee appreciate the steps which have now 
been taken by the Commission to augment indigenous 
production of stores, plant and machinery. They, 
however, feel that with a view to reduce dependence 
on imports and save scarce foreign ex:change, greater 
effort is needed to establish expeditiously indigenous 
production of Stores and Spares, drilling and other 
equipment connected with the exploration and exploi-
tation of oil. The Committee suggest that Govern-
ment may conduct a survey of the exisiting capacity for 
manufacture of engineering equipment in the country 
so that machinery, equipment and spare parts which 
can be indigenously produced may not be imported. 

It is evident that stores were purchased without proper 
assessment of requirements, which resulted in un-
necessary stock piling and over purchasing of stores 
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~ c:I'P\'CS, of ~., S,irit:e' mot( of these stores. 
~. ~. thClf. r .... involved not oiUY'bfotit,' Ink df capital 'ut lUUlecessary expenditure ot, ~ ,#Chin, " ',' ~ the danger of their ~~~p~~t\, w~~ ~411rerage. It is ~ta1 that 
Ulventotlcssh01l1d ~ r:da~ to the actual reqwrements. 
th,e ,~lnee ~,ot p*~t4np~ the imperative 
netd of proper planning iUld systematic assessment of 
the requir~~ts of sto~ and .pares etc. They 
n!cOintnend that a suit8bt~ procedure should be 
~~lved to ensure a proP!' check and control over the 
P''WChase and consUmption of stores. It win be 
d~b1e to fix maXiJhum arid minimum limits for 
various' Ca~egorics of stores, taking into consideration 
tHeir supply position. 

The Committee are greatly concerned at the unsatisfac-
tory state of store accounts in the Commission. 
Firstly, the capital stores have not been physically 
verified. Secondly, non-capital stores in all the units 
have also not been verified. Thirdly, the prescribed 
procedure for verification of stores was not followed 
till 1962-63. Fourthly, discrepant items had not been 
reconciled. The Committee deplore that such a 
sorry state of affairs was allowed to develop, It is 
a sad reflection on the control exercised in this regard 
by the Commission. They recommend that the matter 
needs thorough investigation not only to remedy the 
state of affairs but also to fix responsibility therefor. 

The Committee consider that the non-linking of stores, 
particularly the imported ones for which payments 
have been made is a serious lapse. In the absence of 
linking, it is difficult to ensure whether the stores have 
been received. It is expected of every organisation 
to ensure that stores which have been paid for have 
been actually received. It is regrettable that the Com-
mission did not make any effort to do this from the 
beginning. It may be difficult at this stage to link 
all the outstanding items of stores as they pertain to 
periods as far back as 1959-60. Nevertheless, the 
Committee recommend that energetic and effective 
steps should be taken to link the receipts of stores and 
spares with the invoices within a specified pmod. 
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The Committee are informed that records relating to the 
purchases and issues of capital and non-consumablc 
stores were not properly maintained in most of the 
store formations of the Commission. The Committee 
consider the position as extremely unsatisfactory. 
It is surprising that proper records of the issues made 
to the departments and parties have not been main-
tained. Considering the nature of the articles issued. 
the Committee are not sure whether they can now be 
located and recovered. It is not unlikely that the 
Commission will be forced to write off most of them 
ultimately. Nevertheless the Committee recommend 
that every effort should be made to trace all the articles 
and complete all the registers. They also recommend 
that the circwnstances leading to this state of affairs 
need to be investigated and responsibility fixed. 

It has been pointed out that the distribution registers 
for temporary issues of various items of stores on loan 
to contractors etc., had not been maintained properly 
in most of the projects. In some of the projets. 
these registers were not maintained at all. The 
Committee regret to observe that this is yet another 
instance of failure to maintain-proper records by the 
Commission. The default is all the more serious as it 
relates to non-maintenance of records of temporary 
issues on loan to the Contractors. The Committee, 
recommend that not only energetic efforts should be 
made to recover the items and complete the records, 
but action should also he taken to fix responsibility for 
the default. 

The Committee feel that the unsatisfactory state of 
affairs in the Stores Organisation is partly due to 
the fact that top managerial persons in the Stores 
Organisation had not the requisite experience in 
organising stores of this magnitude with the 
result that procedures for proper accounting 
and control of stores were not introduced in time. 
It is surprising that the inadequacy of the Chief 
Controller of Stf)res and Purchase in this regard could 
only be detected after a lapse of about three years. The 
Committee recommend that while recruiting persons 
for specific jobs, every care should be taken to ensure 
that they possess the necessary qualification and 
experience. 

The Committee are unhappy at the delay in purchasing 
the fire fighting equipment by the O)mmission which 
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resulted in the payment of hire charges of over RI. 3 
lakhs to the Ahmedabad Municipality. "It is obvious 
that the acquisition of such equipment for an organisa-
tion which deals with highly inftamable petrolegenous 
material, was a must from the beginning. That the 
Government's approval to the proposal and the actual 
purchase of this equipment should have taken about :Ii 
years is really surprising. What is more surprisin, 
is the action of the Commission in taking nearly 3 yean 
to order an enquiry into this matter. The Committee 
hope that expeditious action wiU at least now be taken 
to finalise the inquiry which has been pending for 
more than a year. The purpose of enquiries is 100t 
unless they are completed expeditiously and discipli-
nary action taken promptly, where necessary. 

The Committee do not wish to go into the merits of t1ae 
case referred to in paras 109 & 110 of the report, as 
the matter is under investigation by the Special Police 
Establishment. They also consider that this C8Ie 
underlines the need for issue of specific instrUctions by 
Government regarding the purchase of goods manu-
factured in one public undertaking and required by 
another. In the opinion of the Committee, 
it would be desirable if public sector undertakings 
buy their requirements of goods directly from the 
undenakings manufactUring them rather than througll 
private agencies. In the absence of such directiona, 
it is likely that cases of this nature might recur. The 
Committee, therefore, recommend that the matter 
may be examined by Government. 

The Commission was not able to state whether the 
arrangements made for the proper storage accommo-
dation of stores etc., at various projects were ade-
quate or not. In this connection the Committee 
desired to be ~rnished with information regardinc 
the value of stores (i) which were lying uncovered at 
the various projects and (ii) got deteriorated or became 
unserviceable on account of non-availability of porper 
storage accommodation. They regret to observe that 
the information is still awaited. 

The Committee are constrained to observe that the 
Commission has failed to assess properly its require-
ment of storage accommodation for stores worth sev-
eral crores of rupees. They recommend that im-
mediate steps should be taken by the Commission to 
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assess properly its requirements in this regard and 
initiate exp.xf i: iuus action to provide the same by a 
phased programme, if necessary. 

The C:lmmittee feel that if the standard of efficiency in 
the Commission is to be improved, it is desirable that 
there should be a 'Chief Executive' who should have 
overall responsibility for the working of the Com-
mission. The Committee suggest that the desirability 
of appointing the full time Chairman as 'the Chief 
Executive' ofthc Commission might be examined by 
Government: This will not only enable the Chair-
man to exercise better day to day control and super-
vision over the various activities of tlJe Commission, 
but will also lead to expeditious implementation of 
the poliCies and programmes of the Government and 
the Commission. Both the Secretary of the Ministry 
and Chairman of the Commission agreed with this 
~~. ! 

The Committee find that until recently the strength 
of the Commission was only three including the 
Chlirman. They feel that unless the requisite strength 
is there, the obvious advantage of having a composite 
boJy will not be available for the efficient functioninc 
of the Commission. They, therefore, suggest that 
the matter may be examined by Government in con-
sultation with the Chairman of the Commission. 

The Committee feel that with a view to represent the 
point of view of the Finance and administrative 
Ministries as well as for maintaining close liaison 
and co-ordination with the Commission, it is very 
desirable that a representative each of these Ministries 
is appointed as a part-time Member on the Commis-
sion. The Secretary of the Ministry agreed that there 
should be a representative of the administrative 
Ministry ,on the Commission. 

The Committee find that there is no direct co-ordination 
between the Commission which is a wholly Govern· 
ment-owned body and Oil India Ltd., where Govern-
ment holds So per cent shares. Neither any Member 
of the Commission has been represented on the Board 
of Directors of Oil India Ltd., nor the Government 
Director on that Board has been appointed as a Member 
of the Commission. The Committee feel that since Oil 
India Ltd.andONGC are both engaged on similar 
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activities N. exploration and production of crude oil. 
it is desirable that there is co-ordination between 
the two organisations. The Secretary of the Ministry 
infonned the Committee that the matter was very 
much under the, consideration of Government. The 
Committee recommend that an early, decision in the 
matter should be taken by the Government. 

At present neither any specific procedure nor any Quali-
fications and experience are laid down by the Govern-
ment for the selection of the Chainnan and Members 
of the Commission. In para 30 of their S2nd report 
(Third Lok Sabha) on 'Personnel Policies of Public 
Undertakings' the Estimates Committee had ex-
pressed a hope that an early decision would be taken 
by Government in th~ matter of detennining the 
qUalifications of the members of the Board of Public 
Undenakings. The Committee consider that a deci-
sion in the matter is long over due and shOUld be 
taken at an early date. 

The Committee note that eVen the Third Five Year l)!an 
envisages that the Central Ministries concerned with 
industrial development should take early steps to 
organise well equipped technical planning cells to be 
maintained a permanent nuclei to concentrate on the 
broader technical and economic aspects of the pro-
jects and on the study of different stages of execution 
and of the various related steps which require co-
ordination at the level of policy and administration. 
The Committee regret to note that the Ministry has 
not organised a cell for this purpose. They suggeat 
that expeditious action may be taken to set up such a 
cell in the Ministry of Petroleum & Chemicals. 

The practice of submission of Quarterly RevieW.i by 
Fjnancial Advisers of Government Companies to tbe 
Ministry of Finance was introduced in December, 
I~6I. The Committee note that no such Quarterly 
Reviews were submitted by the Financial Adviser 
of the Commission to the Government till March, 
1964. It is surprising tbat the Ministry of Fiaance 
did not insist or. f",he submission of these reviews for 
over two years. It is not clear as to how in the absence 
of these review~ the Ministry satisfied itself that the 
funds provided by them were being properly expended. 
Perhaps this partly explains as to why the Ministry 
was unaware of the unsatisfactory state of StOCC8 
accounts till the receipt of Audit Report in Aprii. 
1963· The Committee feel that the matter needs 
looking into. 
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The Committee are rather surprised to note that despite 
the existence of such a large number of reports and 
returns, the Ministry gets no clear picture of the prob-
lems and progress of the Commission. For example 
unsatisfactory state of stores accounts of the Comm-
ission came to the notice of Government only through 
the Audit Reports in April, 1963. Obviously these 
reports have not served the purpose for which these 
might have been introduced. The Committee are 
also doubtful whether all these reports are at all neces-
sary. The Committee, therefore, recommend that the 
form and number of reportS and returns should be 
reviewed by Government immediately, with a view to 
rationalising them and increasing their utility. 

The Committee are informed that the Regional Office 
at Baroda has been functioning efficienctly and has 
contributed materially to greater efficiency by pro-
viding technical guidance to the projects.' They un-
derstand that the Commission proposes to set up an-
other Regional Office at Sibsagar for the Eastern Re-
gion. The Committee consider this a step in the 
right direction since Regional Office contributes to-
wards greater efficiency by co-ordinating the work and 
reallocating technical men and material depending on 
the need of different projects in the region. They 
hope that a decision in the matter would be taken ex-
peditiously. 

The Committee feel that in locating the Headquarters of 
the Commission at Dehra Dun, the Government have 
taken a hasty decision, without fully considering the 
advantages and disadvantages of the location. The 
Committee realise the difficulties of shifting the Head 
Office of the Commission at this late stage. They 
recommend that in future Government should give 
careful thought and consideration to all aspects 
before finally deciding upon the location of the Head-
quarters of a public undertaking. 

At present the offices of the Chairman and Member 
(Finance) of the Commission are located at Delhi. The 
Committee consider that the maintenance of two es-
tablishments at Delhi and Debra Dun as well as the 
frequent visits of officials of the Commission to Delh i 
and Debra Dun is not conducive to good administra-
tion. The unsatisfactory state of stores accounts 
may partly be attributed to these two key officers being 
away from the Headquarters. The Committee are 
convinced that the Chairman and the Member (Finance) 
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shoul4 be stationed at the Headquarters office other-
wise supervision tends to be lax. Their presence at 
Debra Dun would contribute to greater effici ency 
The Committee recommend that the offices of the 
Chairman and Member (Finance) should be IhJfted 
to Debra Dun. 

It is evident that no systematic norms of work have 
been laid down for all categories of ataff. The Com-
mittee consider that fixing of norms of work load is 
very essential for efficient and economical utilisation of 
staff. In fact they feel that the rise in the number of 
Class I Officers from 289 on 31-3-1961 to 626 on 
31-3-1964 is disporportionately high. The Committee 
recommend that steps should be taken by the Com-
mission to determine the norms of work load for· aU 
categories of staff expeditiously and to reassess and 
rationalise tbe staff strength accordingly. 

It is obvious from what has been stated in para I4S 
that a good InBDy of the existing staff at Cambey 
Project are not employed fully. The Committee 
feel that there was little justification in having such 
a large complement of staff at Cambay, when the 
field bas already been developed and is ready to sup-
ply gas to Dhuvaran Power Station. According to 
their own admission the requirements of staff at Cam-
bay is estimated only between 200 to 300 after 
the supply of gas begins. This is an instance where 
excessive staff has been employed by the Commission 
irrespective of the need therefor. There appears to 
be no proper planning and programming for the de-
ployment of staff. The Committee recommend that 
quick action should be taken to reduce the staff to 
to the barest minimum. 

It is evident that strict control was not exercised on the 
payment of overtime allowance to the employees in 
the past. The Committee consider that the regular 
payment of over time allowance encourages the staff 
to postpone work beyond the normal working hours 
to enable them to draw overtime. Such a practice is 
funher encouraged when supervisory staff is also 
entitled to overtime allowance. The Committee trust 
that overtime payments would be reduced to the 
minimum as assured by the Chairman of the 
Commission. 

It came out during evidence that while Koyall Oil 
refinery is under the Commiuion, the other two ---------------------------
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refineries in the public sector are being managed by 
Indian Oil Corporation. Th~ Committee are not 
happy about the present arrangement as they consi-
der that public undertakings in the same field of 
activity should normally be under the administrative 
control of one management. It is, therefore, desirable 
that the Koyali refinery should be transferred to the 
Indian Oil Corporation. They recommend that a 
decision in this regard may be taken without any 
delay. 

The Committee appreciate the measures taken by the 
management in effecting savings in the cost of KoyaH. 
refinery. They trust that such efforts would continue 
to be made by them to reduce expenditure, wherever 
possible. The Committee would also like to add 
that when officers show such initiative, it is but proper 
that their merit should be recognised in some fitting 
manner and the matter given due publicity so that 
others could emulate them. 

It is noted that there has been a delay of about three 
months in the completion of one million tonne unit and 
Thennal Power Station of the Koyali Oil refinery. 
It has now been stated that on the basis of the progress 

hitherto achieved in the construction of the refinery and 
also taking into consideration the likely delay in the 
receipt of equipment, it should be possible to commis-
sion all the units according to the revised schedules. 
The Committee trust that revised time schedules will' 
be adhered to. . • ..;-;.,i. 

The Committee notet., with satISfaction 
mining: thep8ttern .of prOdaQIl 
finery, the future r~yirementlt '61-
been kept in view." 

In view of the increasing demand for synthetic chemcials, 
fertilizers and organic polymers, the Committee can-
not over-emphasise the importance of setting up of 
petro-chemical industries in the country. It has been 
stated by the Minister of Petroleum and Chemicals 
recently that "the growth of Petro-Chemical com-
plex in different regions in the country will bring 
about an economic transformation and change in the 
present sluggish economy of India with new life and 
vitality." The Committee trust that concerted efforU 
will be made to set up these industries at an early 
date. 
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The Committee are concerned at the delays in the cem-
missioning of the Central Workshop at Baroda. 1 t 
is well known that delays invariably increase the esti-
mated cost of the projec1'B and also put off production 
or repairs of pans which in the mean-time have to 
be imported and are a drain on the foreign exchange 
resources. The Comminee hope that every effort 
will now be made to complete the workshop in the 
least possible time. 

The Committee feel that the designs given by the Ru-
manians for the Central Workshop, Baroda, are costlier 
and not related to Indian conditions. It also trans-
pired that the specifications and designs of the work-
shop are intended to bear the weight of snow in winter, 
a condition which does not prevail at Baroda. It 
has been admitted by the representative of the Com-
mission that such a structure is not necessary and that 
there has been a lot of waste. The Committee con-
sider that the cheaper designs for these structUres could 
have been prepared in the country itself. This has 
resulted not only in the payment of Rs. 4' 7 lakhs to 
the Rumanians for these designs but in increased 
costs in their construction. The Committee urge that 
remedial measures should be taken to avoid recurrence 
of such cases in future. 

57 166-172- The Committee are concerned at the serious irregularities 
committed in the case referred to in paras 166 to 171. 
The facts revealed are disquieting and indicate lapse 
on the pan of the Commission. There has also been 
inordinate delay in conducting enquiries and taking 
disciplinary action against the concerned oflicen. 
The Convninee urge that disciplinary action against 
all the officers, including those in the employment of 
Government of Gujarat and Indian Oil Corporation 
should be taken without further delay. 

173 The Committee also desire to emphasise that it would 
encourage irregularities and indiscipline if the delin-
quent officers of one public undertaking are allowed 
to secure employment in another public undertaking 
or Government. They, therefore, recommend that 
Government should lay down guiding principle. 
governing the employment of officers of one public 
undertaking by another public undertaking or Govern-
ment so as to ensure that such cases do not recur. 
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The Committee understand that at Ankleshwar an 
overhead water tank of 50,000 gallons capacity cost-
ing Rs. 68,000/- collapsed at Ankleshwar within one 
day of its completion, when it was being tested. The 
Committee are unhappy about the accident. • They feel 
that had proper care and supervision been exercised 
in the beginning by the project authorities this accident 
which has delayed the: commissioning of an essential 
service would' not have' happened:' It :cmphasises 
the necessity to take every precaution in awarding 
contracts in future. 

The Committee are informed that at present 38 buildings 
have· been hired at Debra 1!Dun ,for accommodating 
various directorates/divisions/laboratories etc. of the 
Commission. The annual rent paid for these buildings 
came'to about Rs. 1,75,176. It is stated that a proposal 
to construct three Blocks of four storeys "each in Tel 
Bhavan' Campus to accommodate some" offices is 
already under thec onsideration of the Commission. 
As the Commission is paying heavy rents for hired 
buildings, • the; Committee - recommend that a deci-
sion on the proposal may be taken as early as possi-
ble. 

During their examination of the Oil & NatW'lll..Gas 
Commission, the Committee have kept in mind 
the diBiculties that a new venture like the ONGC 
had to face in the field of oil exploration and exploita-
tion. The task of the Commission was not an easy 
one' particularly as oil technology was new to the 
country and there was a shortage of technically ex-
perienced persons. Despite these difficulties the 
efforts of the' Commission in locating new oil/gas 
fields and putting-the· country on the oil map of the 
world is commendable. 

The Committee feel that with proper management, 
coordination and control, most of the short-COmings 
in the working of the Coriunission could have been 
avoided. They hope that with the appointment of a 
full -time Chairman as the Chief Executive of the 
Commission as recommended by the Committee, 
these lapses would not recur and the Commission 
would be geared to the task of exploring and exploiting 
the oil resources of the country at a faSter pace. 
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Tbe Committee have no doubt that the Commission 
would now direct itl energies to full udJisationof its 
manpower and COItly c:lriWDg equipment. At the same 
time eft'0l'tB should be made to reduce dependence on 
imported drUJing equipment by arranging ita produc-
tion at the Heavy Ebgineering Corporation or other 
lDdiaeDous IIOUI'ta • early u possible • 


	001
	002
	003
	004
	005
	006
	007
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086

